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EDUCATION DEPARTMENT
NOTIFICATION
Shimla-01, the 1st April, 2026

No. EDN-B-A(1)-3/2025.—The Governor, Himachal Pradesh, is pleased to approve the
“Scheme for the Engagement of Teachers in Government School Affiliated to Central Board of
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Secondary Education (CBSE) on Fixed Honorarium/Consolidated Amount” (Annexure-1) for
implementation in Government Schools in the State, affiliated with the Central Board of
Secondary Education (CBSE) in the public interest.

The Scheme shall come into force with immediate effect.

By order,

Sd/-

(RAKESH KANWAR, IAS),
Secretary (Education).

Annexure-1

SCHEME FOR THE ENGAGEMENT OF TEACHERS IN GOVERNMENT SCHOOLS
AFFILIATED TO CENTRAL BOARD OF SECONDARY EDUCATION (CBSE) ON
“FIXED HONORARIUM/CONSOLIDATED AMOUNT”

1. INTRODUCTION:—

(a)

(b)

(c)

The State Government, in discharge of its constitutional obligation to provide
equitable, inclusive and quality education, and in alignment with the vision and
guiding principles of the National Education Policy, 2020, has undertaken a series
of systemic reforms in the school education sector. These reforms emphasize
competency-based learning, foundational literacy and numeracy, activity-based
and competency-based learning approaches and continuous professional
development of teachers. In furtherance of these objectives, the Government has
taken a policy decision to shift the affiliation of selected Government schools
from the Himachal Pradesh Board of School Education (in short ‘HPBOSE’) to
the Central Board of Secondary Education (in short ‘CBSE’), with a view to
ensuring national-level standards, wider academic exposure, national/international
mobility and enhanced opportunities for students, particularly those in rural and
tribal areas.

Consequent upon such transition, an immediate and critical requirement has
arisen for the availability of suitably qualified, professionally competent and
CBSE-oriented teachers in these schools. The existing system is constrained by a
shortage of qualified teachers capable of effectively delivering CBSE curriculum
in a competency-driven and outcome-oriented manner. Further, the conventional
methods of recruitment against sanctioned posts of teachers, though necessary in
the long term, involve procedural timelines which are likely to delay timely
deployment of teachers in CBSE affiliated Government Schools. Such delay may
likely to adversely affect the academic interests of students and the quality of
education during this crucial transition phase in newly affiliated CBSE schools.

In order to address this emergent requirement, while ensuring adherence to the
principles of equality, transparency and merit in public employment as envisaged
under Articles 14 and 16 of the Constitution of India, the Government has decided
to introduce a structured, merit-based selection/engagement through competitive
examination in time bound manner, to be engaged temporarily on fixed
honorarium or consolidated monthly amount. This approach enables timely
availability of teaching resources while maintaining fiscal prudence as well.
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(d)

The Government is further of the considered view that improving educational
outcomes in CBSE affiliated Government schools requires engagement of highly
qualified and professionally competent teachers with academic standards aligned
with the objectives of National Educational Policy, (in short NEP, 2020). This
initiative is intended to promote professionalism, accountability, flexibility in
deployment and performance- oriented teaching practices. Accordingly, after due
consideration, the State Government hereby introduces a comprehensive scheme
namely “Scheme for Engagements of teachers in Government school affiliated
to the Central Board of Secondary Education (CBSE) on fixed Honorarium or
Consolidated Amount”, with the objective to ensure timely availability of quality
teachers, strengthening institutional capacity and improving learning outcomes for
all students from Foundational Stage to Senior Secondary Stage.

2. AIMS AND OBJECT OF THE SCHEME:—

(a)

(b)

(c)

(d)

(e)

®

(2

()

To ensure immediate and timely availability of suitably qualified, professionally
competent teachers in Government schools, affiliated to CBSE, so that academic
continuity is maintained and the interests of students are safeguarded during the
transition phase.

To improve the overall quality of school education by promoting competency-
based learning, foundational literacy and numeracy, activity-based and learner-
centric teaching approaches, and integration of skills essential for holistic
development of students, in alignment with the objectives of the National
Education Policy, 2020.

To establish a fair, transparent and merit-based system of selection through a
competitive examination and structured counseling process, ensuring adherence to
the constitutional principles of equality, equal opportunity and non-arbitrariness in
public employment.

To engage teachers possessing higher academic qualifications, subject expertise
and professional competence so as to effectively meet the academic, pedagogical
and assessment requirements of CBSE curriculum.

To promote professionalism, accountability and performance-oriented teaching
practices by clearly defining roles, responsibilities and expected learning
outcomes, thereby ensuring measurable improvement in student achievement
levels.

To enable flexibility in deployment and optimum utilization of teaching
resources, including multi-subject teaching and rational distribution of teachers
across schools/classes clusters or regions, in the larger interest of students and the
education system.

To provide a time efficient and administratively feasible alternative to
conventional recruitment processes, which are inherently time-consuming, so as
to address urgent requirements without compromising transparency and merit.

To ensure financial sustainability and prudent management of public resources by
adopting a model of engagement on fixed honorarium or consolidated amount
basis, without creation of additional permanent posts, while maintaining the
desired quality of human resources.
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3.

W)

(k)

@

To strengthen institutional capacity of Government schools by infusing qualified
human resources capable of adopting innovative teaching practices, use of
technology in education, and continuous academic improvement.

To enhance access to quality education for students, especially those belonging to
rural, remote and tribal areas, by providing exposure to CBSE curriculum,
national-level standards and improved academic opportunities.

To support effective implementation of the State Government’s policy initiatives,
including transition from HPBOSE to CBSE and alignment with NEP 2020,
ensuring that systemic reforms translate into tangible improvements in classroom
practices and student outcomes.

To provide adequate teaching resource to fill the gap between the required and
actual competence level of students.

DEFINITIONS:—

(a)

(b)

(c)

(d)

(e)

®

(@

“Agency/Recruiting Agency” means an authority or agency authorized by the
Government to conduct selection process for engagement under this Scheme and
to recommend suitable candidates to the requisitioning Department.

“Competent Authority” means the authority competent to approve and make
engagement under this Scheme, as may be notified by the Government from time
to time.

“Engagement” means selection of eligible and meritorious candidates for
deployment as teachers of different categories in Government schools, on fixed
honorarium/amount temporarily for a specified period, without creation of any
sanctioned post under this Scheme through a competitive process followed by
counseling.

“Teacher” means a person engaged for imparting subject-specific instruction to
ensure acquisition of desired knowledge, competencies and skills by students in
accordance with the prescribed curriculum and grade level. Such teachers shall
possess academic and professional standards in tune with the NEP-2020. The
teacher shall be deployed from Foundational Stage to Senior Secondary Stage
(Balvatika I to Class XII) and may also teach additional subject(s) based on
his/her academic qualifications, as directed by the Head of the Institution in the
interest of students.

“CBSE” means the Central Board of Secondary Education, a national level Board
of School Education to which the concerned Government schools are affiliated.

“HPBOSE” means the Himachal Pradesh Board of School Education,
Dharamshala.

“Scheme” means the “Scheme for Engagement of Teachers in Government
Schools affiliated to CBSE on fixed Honorarium/Consolidated Amount”, as
notified by the Government.



o193, feHTeaet UQer, 24 31¥iel, 2026 /04 JIMRG, 1948 1215

(h)

W)

(k)

0]

(m)

(n)

(0)

(p)

@

“Honorarium/Consolidated Amount” means the fixed monthly remuneration
payable to a teacher engaged for specified period/months during any given
academic years under this Scheme, as determined by the Government, which shall
not be treated as pay or salary under any service rules.

“Competitive Examination” means the selection test conducted by the
Recruiting Agency for assessing merit and suitability of candidates for
engagement under this Scheme.

“Counseling” means the process of allocation of schools/posts to selected
candidates based on merit, preference and availability, as per procedure
prescribed by the Government.

“Foundational Stage” means the stage of education comprising Balvatika and
Classes I and 11, as defined under NEP 2020.

“Preparatory Stage”, “Middle Stage” and “Secondary Stage” shall have the
same meaning as assigned under the National Education Policy, 2020.

“Head of the Institution” means the Principal or any other officer designated as
the administrative head of the concerned Government school.

“Requisitioning Department” means the Department of School Education or
any authority under it which places requirement of teachers for engagement under
this Scheme.

“Merit” means the relative ranking of candidates based on marks obtained in the
competitive examination and such other criteria as may be prescribed by the
Government.

“Academic Year” means the period as notified by the Government for conduct of
teaching and learning activities in schools.

“Deployment” means engaging teacher to a particular school, cluster or location
as per requirement of the Department.

4. APPLICABILITY OF THE SCHEME:—This Scheme is applicable for engagement
of different categories of teachers required to teach students from Foundational Level to Senior
Secondary Level in the educational institutions of the State Government Affiliated to CBSE as per
the requirement/need under the Directorate of School Education. The teachers engaged under this
Scheme shall not to be engaged against any sanctioned post of TGT/PGT/PRT but are specifically
engaged temporarily under this scheme on fixed monthly honorarium/consolidated amount only
and shall be entitled for such benefits as prescribed under this Scheme or as may be prescribed
from time to time by Government, as the case may be.

5. EDUCATIONAL QUALIFICATION FOR DIFFERENT CATEGORIES OF

TEACHER:—

(1)

Minimum Educational and professional qualification for various teachers to be
engaged under the scheme shall be as follows:—
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SI.
No.

Category of
Teachers

Minimum Educational and other Qualification

Teacher
(Biology)

(1

2)

3)

Master's Degree in the subject concerned from a
recognized University (with minimum of 50% marks
in  aggregate) viz.  Botany/Zoology, Life
Sciences/Microbiology/Bio-Technology/Molecular
Bio/ Plant Physiology, provided they have studied
Botany and Zoology at Graduation level.

Bachelor of Education (B.Ed.) as professional
qualification from a recognized University/Institution
with minimum 50% marks and should have passed
Teacher Eligibility Test (TET) conducted by H.P.
Board of School Education Dharamshala, District
Kangra or any other Agency authorized by the
Government.

Proficiency in teaching Hindi and English.

Teacher
(Chemistry)

(1

2)

3)

Master's Degree in the subject concerned from a
recognized University (with minimum of 50% marks
in aggregate) viz. Chemistry/Biochemistry.

Bachelor of Education (B.Ed.) as professional
qualification from a recognized University/Institution
with minimum 50% marks and should have passed
Teacher Eligibility Test (TET) conducted by H.P.
Board of School Education Dharamshala, District
Kangra or any other Agency authorized by the
Government.

Proficiency in teaching Hindi and English.

Teacher
(Physics)

(1

)

3)

Master's Degree in the subject concerned from a
recognized University (with minimum of 50% marks
in aggregate) viz. Physics/Electronics/Nuclear
Physics.

Bachelor of Education (B.Ed.) as professional
qualification from a recognized University/Institution
with minimum 50% marks and should have passed
Teacher Eligibility Test (TET) conducted by H.P.
Board of School Education Dharamshala, District
Kangra or any other Agency authorized by the
Government.

Proficiency in teaching Hindi and English.

Teacher
(Commerce)

(1

Master's Degree in the subject concerned from a
recognized University (with minimum of 50% marks
in aggregate) viz. Accountancy/Financial
Accountancy and Income Tax/MFC (Master of
Finance Control).




o193, feHTeaet UQer, 24 31¥iel, 2026 /04 JIMRG, 1948

2)

3)

Bachelor of Education (B.Ed.) as professional
qualification from a recognized University/Institution
with minimum 50% marks and should have passed
Teacher Eligibility Test (TET) conducted by H.P.
Board of School Education Dharamshala, District
Kangra or any other Agency authorized by the
Government.

Proficiency in teaching Hindi and English.

Teacher
(Economics)

(1

2)

3)

Master's Degree in the subject concerned from a
recognized University (with minimum of 50% marks
in aggregate) viz. Economics Applied Economics/
Business Economics.

Bachelor of Education (B.Ed.) as professional
qualification from a recognized University/Institution
with minimum 50% marks and should have passed
Teacher Eligibility Test (TET) conducted by H.P.
Board of School Education Dharamshala, District
Kangra or any other Agency authorized by the
Government.

Proficiency in teaching Hindi and English.

Teachers
(Political
Science)

(1

2)

3)

Master's Degree in the subject concerned from a
recognized University (with minimum of 50% marks
in aggregate)

Bachelor of Education (B.Ed.) as professional
qualification from a recognized University/Institution
with minimum 50% marks and should have passed
Teacher Eligibility Test (TET) conducted by H.P.
Board of School Education Dharamshala, District
Kangra or any other Agency authorized by the
Government.

Proficiency in teaching Hindi and English.

Teacher
(History)

(1

2)

3)

Master's Degree in the subject concerned from a
recognized University (with minimum of 50% marks
in aggregate)

Bachelor of Education (B.Ed.) as professional
qualification from a recognized University/Institution
with minimum 50% marks and should have passed
Teacher Eligibility Test (TET) conducted by H.P.
Board of School Education Dharamshala, District
Kangra or any other Agency authorized by the
Government.

Proficiency in teaching Hindi and English.

1217
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Teacher
(Hindi)

(1

2)

3)

Master's Degree in the subject concerned from a
recognized University (with minimum of 50% marks
in aggregate)

Bachelor of Education (B.Ed.) as professional
qualification from a recognized University/Institution
with minimum 50% marks and should have passed
Teacher Eligibility Test (TET) conducted by H.P.
Board of School Education Dharamshala, District
Kangra or any other Agency authorized by the
Government.

Proficiency in teaching Hindi and English.

Teacher
(Geography)

(1

2

3)

Master's Degree in the subject concerned from a
recognized University (with minimum of 50% marks
in aggregate).

Bachelor of Education (B.Ed.) as professional
qualification from a recognized University/Institution
with minimum 50% marks and should have passed
Teacher Eligibility Test (TET) conducted by H.P.
Board of School Education Dharamshala, District
Kangra or any other Agency authorized by the
Government.

Proficiency in teaching Hindi and English.

10.

Teacher
(Psychology)

(1

2)

3)

Master's Degree in the subject concerned from a
recognized University (with minimum of 50% marks
in aggregate).

Bachelor of Education (B.Ed.) as professional
qualification from a recognized University/Institution
with minimum 50% marks and should have passed
Teacher Eligibility Test (TET) conducted by H.P.
Board of School Education Dharamshala, District
Kangra or any other Agency authorized by the
Government.

Proficiency in teaching Hindi and English.

11.

Teacher
(Sociology)

(1)

2)

Master's Degree in the subject concerned from a
recognized University (with minimum of 50% marks
in aggregate)

Bachelor of Education (B.Ed.) as professional
qualification from a recognized University/Institution
with minimum 50% marks and should have passed
Teacher Eligibility Test (TET) conducted by H.P.
Board of School Education Dharamshala, District
Kangra or any other Agency authorized by the
Government.
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3)

Proficiency in teaching Hindi and English.

12.

Teacher
(Computer)

(1

2)

B.E. or B.Tech. in Computer Science/Information
Technology from a recognized University/Institute
with minimum of 50 % marks in aggregate;

OR

B.E. or B.Tech. (any stream) from a recognized
University/Institute and Post Graduate Diploma in
Computer Science/Technology/Applications from a
recognized University/Institute with minimum of 50
% marks in aggregate;

OR

M.Sc. (Computer Science)/MCA from a recognized
University/Institute with minimum of 50 % marks in
aggregate;

OR

Post Graduate Degree in Mathematics/Physics from a
recognized University with Post Graduate Diploma
in Computer Science/Applications from a recognized
University/Institute with minimum of 50 % marks in
aggregate;

OR

“B” or “C” level course from DOEACC Society-
Ministry of information and Communication
Technology with minimum of 50 % marks in
aggregate.

Proficiency in teaching Hindi and English.

13.

Teacher (Fine
Arts)

Master degree in fine arts /visual arts (painting and
sculpture) with atleast 50% marks from recognized
university.

OR

Higher  Secondary/Intermediate/Senior ~ School
Certificate Examination with minimum 5 years (full
time)/7 years part-time Diploma in Fine Art/Painting
from recognized Universities or Institute with atleast
50% marks from recognized university.

14.

Teacher
(Public
Administration)

(1

Master's Degree in the subject concerned from a
recognized University (with minimum of 50% marks
in aggregate)

1219
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2)

3)

Bachelor of Education (B.Ed.) as professional
qualification from a recognized University/Institution
with minimum 50% marks and should have passed
Teacher Eligibility Test (TET) conducted by H.P.
Board of School Education Dharamshala, District
Kangra or any other Agency authorized by the
Government.

Proficiency in teaching Hindi and English.

15.

Teacher
(Physical
Education)

(1

2

3)

Bachelor of Physical Education (B.P.Ed.) or
Bachelor of Physical Education (BPE) or Bachelor of
Science (B.Sc.) in Health and Physical Education and
Degree in Sports with at least 55% marks as per
National council for Teacher Education (Recognition
Norms and Procedure) Regulations, 2009.

Or

At least 50% marks in the B.P.Ed. degree/B.P.Ed.
(Integrated) 4 years professional degree in
accordance with the National Council for Teacher

Education (Recognition Norms and Procedure)
Regulations, 2007 notified on 10-12-2007)

Or
B.P.Ed. with atleast 55% marks or B.P.E. Course of
3 years duration with at least 50% marks in
accordance with the National Council for Teacher
Education Regulations, 2002 notified on 13-11-2002.
Or

Diploma in Physical Education (DPEd) one year as
per NCTE norms from any recognized universities

AND
M.P.Ed./M.A. Physical Education of atleast 2 years
duration from any National Council for Teacher

Education recognized institution.

Proficiency in teaching Hindi and English.

16.

Music
Teacher

(1

2

A candidate must possess a Master’s Degree in
Vocal/Instrumental from a recognized university with
at least 50% marks in aggregate.

Bachelor of Education (B.Ed.) as professional
qualification from a recognized University/Institution
with minimum 50% marks and should have passed
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3)

Teacher Eligibility Test (TET) conducted by H.P.
Board of School Education Dharamshala, District
Kangra or any other Agency authorized by the
Government.

Proficiency in teaching Hindi and English.

17.

Teacher
(Sanskrit)

(1

2

3)

Master's Degree in the subject concerned from a
recognized University (with minimum of 50% marks
in aggregate).

Bachelor of Education (B.Ed.) as professional
qualification from a recognized University/Institution
with minimum 50% marks and should have passed
Teacher Eligibility Test (TET) conducted by H.P.
Board of School Education Dharamshala, District
Kangra or any other Agency authorized by the
Government.

Proficiency in teaching Hindi and English.

18.

Teacher
(Drawing)

(1

)

10+2 with 50% marks with two years Diploma in Art
& Craft Teacher from a recognized Institution/
University.

OR

Bachelor of Arts with Fine Arts / Visual Arts
(Painting or Sculpture or Applied Arts) as an Elective
Subject with 50% marks from a recognized
University.

OR
Master Degree in Fine Arts / Visual Arts (Painting
and Sculpture) with at least 55% marks from a

recognized University.

Proficiency in teaching Hindi and English.

19.

Physical
Education
Teacher
(Elementary)

(1

Senior Secondary School (+2) or its equivalent
examination passed with at least 50% marks and
Diploma in Physical Education (D.P.Ed) of a
duration of two academic years from a
University/Board recognized by H.P. Govt.

OR

Bachelor’s Degree in Physical Education with 50%
percent marks (B.P.Ed.) from a University
recognized by H.P. Govt.

OR

1221
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)

Bachelor’s Degree with Physical Education as an
elective subject with 50% percent marks in Physical
Education from a University recognized by H.P.
Govt.

OR

For Ex-servicemen candidates Senior Secondary
School (+2) or its equivalent examination with pass
Course of P.T.I. from Army School of Physical
Education, Poona.

Proficiency in teaching Hindi and English.

Note:— 05% relaxation in marks will be given to those who
have at least participated in International/ National/ SGFI/
Sports competition or Position Holders in Inter-Zonal sports

competitions.
20. Primary (1) 10+2 with 50% marks or Senior Secondary with 50%
Teachers marks from a recognized Board of “School Education
(PRT) and 2 years Junior Basic (JBT) Teacher's course/

Diploma in Elementary Education (D.E1.Ed.) from
an institute affiliated to Himachal Pradesh Board of
School Education (HPBOSE).

OR

Senior Secondary with at least 50% marks and 2 years
Junior Basic Teacher (JBT)/Diploma in Elementary
Education (D.E1.Ed.) (by whatever name known).

OR

Senior Secondary with at least 45% marks and 2 years
Junior Basic Teacher (JBT) / Diploma in Elementary
Education (D.EL.Ed.) (by whatever name known), in
accordance with the NCTE (Recognition Norms and
Procedure) Regulations, 2002.

OR

Senior Secondary with at least 50% marks and 4 years
Bachelor of Elementary Education (B.E1.Ed.).

OR

Senior Secondary with at least 50% marks and 2 years
Diploma in Education (Special Education).

OR

Graduation and 2 years Junior Basic Teacher (JBT) /
Diploma in Elementary Education (D.ELEd.) (by
whatever name known).
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OR

Post-Graduation with a minimum 55% marks or
equivalent grade and three years integrated
B.EdM.Ed.

AND
2) Pass in the Teacher Eligibility Test (TET) duly
conducted by H.P. Board of School Education
Dharamshala, Distt. Kangra or any other Agency

authorized by the Government.

3) Proficiency in teaching Hindi and English.

Note:— A candidate shall be eligible for engagement under this Scheme, if he/she
has passed matriculation and 10+2 from any school/Institution situation within
Himachal Pradesh provided that this condition shall not apply to Bonafide
Himachali.

(i)

(iii)

6.

RELAXATION: Relaxation upto 5% will be allowed in minimum educational
qualifications to the candidates belonging to SC/ST/OBC/PWD categories of H.P.

AGE: Between 18-45 years.

FIXED HONORARIUM.— The teachers engaged under this Scheme shall be

entitled for fixed honorarium of ¥30,000 (INR) per month payable for 10 months in an academic

year.

7.

MODE OF ENGAGEMENT/SELECTION.— Eligible candidates shall be selected

through open competitive examination and shall be temporarily engaged in any CBSE affiliated
Government schools through merit-based counseling system, for which guidelines may be
prescribed by the Government, if required.

8.

(@)

(i)

(iii)

(iv)

TERMS AND CONDITIONS OF APPOINTMENT.—

All the teachers temporarily engaged under this scheme shall be given monthly
consolidated fixed honorarium for 10 months only in an academic year.

The Teachers temporarily engaged under this Scheme shall not be deemed to be
Government employee in any manner and shall be governed by the terms and
condition of this scheme only. Any benefit available to Government employees on
regular basis shall not be extended to a candidate engaged under this Scheme.

These teachers shall be engaged temporarily for period of 5 years and are liable to
be posted in any CBSE affiliated Government Schools, as per the requirement of
the requisitioning department. Government/Department may deploy any teachers
engaged under this Scheme in Government schools affiliated to HPBOSE on need
basis, if required.

The teacher engaged under this scheme shall be paid Honorarium/consolidated
fixed amount only which shall not be treated as salary.
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v)

(vi)

(vii)

(viii)

(ix)

()

(xi)

(xii)

(xiii)

(xiv)

(xv)

The Reservation policy (Horizontal/Vertical) of the State Government shall be
strictly followed for engagement of teachers under this scheme.

Engagements shall be made through competitive process followed by counseling
by the H.P. Rajya Chayan Aayog, Hamirpur or any other recruiting agency, as
may be authorized by the Government from time to time.

If, at any stage, it is found that the person engaged under this scheme does not
fulfill the criteria for the post or is otherwise ineligible, the person shall be
removed from engagement, after issuing prior notice.

In the event of dereliction of duty, misbehavior, embezzlement of funds, any
criminal offence, moral turpitude, involvement in sexual harassment at work
place etc. or any other misconduct, the teachers engaged under this Scheme shall
be disengaged by following the principles of Natural Justice by competent
authority. The criminal proceedings can also be initiated against the teacher under
in accordance with law.

Teachers engaged under this Scheme will be entitled for TA/DA, for tours in
connection with his/her official duties, as assigned by the Head of the Institute, at
the rate as prescribed by the State Government from time to time.

Teachers engaged under this sub scheme shall have to perform such duties as
directed by their Controlling Officers (Principal) or higher authorities; any
violation shall amount to termination of engagement after giving reasonable
opportunity of hearing.

The general terms and conditions of the engagement of the teachers, in addition to
conditions specified in this scheme, may be prescribed by the Government, if
required, and same shall also be mentioned in the advertisement and engagement
order of the person to whom the engagement is offered.

The teachers engaged under this Scheme shall be eligible for Medical benefit
schemes under HIMCARE/Ayushman Bharat, if fulfills the eligibility under these
schemes. The engagement under this scheme as teacher shall not render him
ineligible for the aforesaid schemes. The Government medical rules for
reimbursement claims shall not be applicable to such teachers.

The teachers engaged under this Scheme shall be selected through a prescribed
competitive examination followed by counseling. In the event the Government, at
any stage, decides to undertake regular recruitment against vacant sanctioned
posts, the teachers engaged under this scheme shall be required to participate in
and qualify the prescribed selection process or examination applicable to such
posts. Engagement under this Scheme shall not confer any right, claim or
preference whatsoever for appointment against any regular sanctioned post.

Teachers engaged under this Scheme shall arrange for extra/remedial classes for
students, if required. They may be assigned any other subject for teaching as may
be directed by the Head of the Institutions.

The teachers engaged under this scheme shall be entitled for 10 days Casual
Leaves and 5 days Medical Leave in a year.
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(xv1)

(xvii)

(xviii)

The service Rule (including CCS/CCA/Leave Rules/Pension Rule or any other
rules as applicable to Government servants) shall not be applicable to the persons
engaged under this scheme. The period of engagement under this scheme shall not
be considered and counted for any purpose/service benefits and teachers shall be
entitled only for the benefits as mentioned in this Scheme. Further, the
engagement under this scheme shall not confer any right or entitlement to claim
equivalence with any temporary appointments made by the Government in the
past, by whatever name called.

Teachers engaged under this Scheme shall have no right to claim regularization or
appointment against any vacant sanctioned post. Engagement under this Scheme
shall not confer any right, title or interest for absorption in Government service,
and no such claim shall be entertained at any stage.

Teachers engaged under this Scheme shall also function as substitute teachers
during the leave period of any teacher or against any vacant post as and when
required. The Head of the Institution shall assign teaching duties in respect of any
teacher who proceeds on leave, deputation, or is otherwise unavailable. Such
teachers may also be deputed to primary schools or to any school within the
cluster, or, where required, to nearby Government schools outside the cluster for
short durations, in order to support improvement in the learning levels of students.

URBAN DEVELOPMENT DEPARTMENT
NAGAR PANCHAYAT KANDAGHAT

NOTIFICATION

Dated the 22nd September, 2025

No. NP/KANDAGHAT/TRADE/Bye-Laws-800-802.—WHEREAS, the “Nagar panchayat

Kandaghat drafted TRADE BYE-LAWS-2025” on the house meeting 27/06/25 vide resolution
498 were published in notice board and leading newspapers for inviting public objection and
suggestions /Claims under section-217 of Himachal Pradesh Municipal Act, 1994:

AND WHEREAS, no objections were received from any quarter within the specified period of

30 days from the date of publication of these draft Bye-law.

Now, THEREFORE, in exercise of the powers conferred under Section 125, 126, 127, 128

read with section 202 and 214 of the Himachal Pradesh Municipal Act, 1994, I Abhinav Sharma,
Secretary, Nagar Panchayat Kandaghat, Himachal Pradesh hereby notify and publish the Rajpatra,
Himachal Pradesh (extra-ordinary) for the information of the general public as follows, namely:—

NAGAR PANCHAYAT KANDAGHAT "TRADE BYE-LAWS-2025"

1. Short title, Extent and Commencement :

(i) These Bye-laws may be called the Himachal Pradesh Municipality, (Grant of

Trade License for Trade Activities, Use of Premises, and Storage of Articles in a
Premises) Bye-laws 2024.
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(i1)) These Bye-laws shall come into force from the date of their publication in the
Official Gazette.

(ii1)) These Bye-laws shall apply to all shops/premises falling within the municipal
limits which may not be used without a license for the purposes specified in
Section 125, 126, 127, 128 read with section 202 and 214 of the Himachal
Pradesh Municipal Act, 1994 as per Annexure-I and for storage of any article, and
performing any trade within municipal limits as per the Trade Types specified in
these Bye-laws at Annexure-I.

Definitions.—In these Bye-laws, unless the context otherwise requires:—

(a) "Act" means the Himachal Pradesh Municipal Act, 1994 (Act No 12 of 1994)

(b) "Authorized Officer" means Secretary, or any other officer specifically authorized
by the Secretary.

(¢) Urban Local Body (ULB) : An Urban Local Body (ULB) is an administrative unit
in urban areas, responsible for governance, management, and development. ULBs
for this Bye-law are categorized into Nagar Panchayat (NP).

(d) "Inspector" means Sanitary Inspector or any other official of the Nagar Panchayat
duly authorized by the Secretary.

(e) "License" means a written permission granted by the Secretary or any other
official/officer duly authorized by the Secretary in favor of the person, owner &
occupier for the sale/storage of articles and Trade Types specified in Annexure-I,
and zones as per Annexure-II of these Bye-laws.

(f) "Licensing Officer" means Secretary, or any other officer duly authorized by the
Secretary to grant/renew licenses under the provisions of these Bye-laws.

(g) "Premises" means any shop/store/place where the articles specified in Annexure-I
are kept for sale/storage in the godown/premises and/or where the trade activities
as specified under Annexure-I are performed.

(h) Temporary Trade License : This license is issued for a brief period ranging from 1
to 30 days. It is applicable exclusively to trade activities conducted from
temporary or makeshift shops or stalls at approved fairs, events, etc. It is
mandatory for the fair organizer/temporary shop or stall owner to get the
individual temporary trade license as per the terms defined in this Bye-law.

(1) Zone : The entire area of Nagar Panchayat has been classified into only one zone
only.

(j) Superstore : typically refers to a larger retail establishment that sells a wide
variety of goods.

(k) E-commerce: Electronic commerce refers to the buying and selling of goods and
services over the internet. It encompasses a wide range of online business
activities for products and services.
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(I) Cloud Kitchen : A cloud kitchen, also known as a virtual kitchen, is a type of
commercial kitchen space dedicated solely to preparing food for delivery and
takeout.

(m) Municipal Services : include but not limited to Garbage Collection, Property Tax,
Electricity supply, Water supply, and Sewerage connection, provided under the
jurisdiction of the Nagar Panchayat which can be regulated by separate
authorities.

(n) "Shopkeeper" means any person running and managing the affairs of the shop/
premises/place including its owner/occupier.

(o) The words and expressions not defined under these Bye-laws shall have the same
meaning or sense as are defined in Himachal Pradesh Municipal Act, 1994.

3. Procedure for Obtaining License :

(a) Any person who wants to operate/run any business/trade as specified in
Annexure-I and/or store any article as specified in Annexure-I within the areas of
the Nagar Panchayat and as per zone definitions in Annexure-II shall apply for a
license on the prescribed format to the Secretary of the concerned Nagar
Panchayat.

(b) Period of License : The license shall be issued for a period of 1 year and the
license shall automatically come to an end after the completion of such period.

4. Renewal of License :

(i) The license will be automatically renewed upon expiration once the applicant
deposits the required fee. It can be renewed without any late fee or additional
documentation within one month after expiration. If renewed within the following
month (2nd Month of Expiry), a 50% penalty will apply. Beyond this period, the
license cannot be renewed, and a new trade license must be applied.

(i1)) No document is required to be submitted for the renewal of the License. However,
a No-dues Certificate from every branch of NP Kandaghat will be a mandatory
condition for the renewal of the License.

5. Transfer of License :

(1) The license issued under the Bye-laws shall not be transferred in the name of any
person except in case of the death of the original licensee wherein it shall be
made/transferred in the name of the legal heirs only for the validity period of the
license on production of supporting documents and shall be decided by the
Secretary keeping in view the circumstances of the case.

(1) Transfer of Trade License fees 50 will be charged as per prescribed fees decided
by the ULB.

6. Closure of License.—The license issued under the bye-laws can be requested for
closure in case of winding up of the business. The licensee shall provide information as per
prescribed guidelines to the Secretary for winding up of his business. Closure of Trade License fees
50 will be charged as per prescribed fees decided by the ULB.
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7.

Modification of License.—The license issued under the Bye-laws can be requested for
modification in the following heads only :

(1)
(i)

(iii)

In case of Change of Mobile Number (Trade Owner)

In case of Change and/or Addition in Sub-category or Trade under the pre-
selected sector as per Annexure-I. (Note: Sector cannot be modified, multiple
licenses will have to be applied for, multiple sectors).

In case of Change of Business/Trade Address (Modification of trade address is
only allowed in case the address is being changed within the same ward of the
ULB.)

Modification of Trade License fees will be charged as per prescribed fees decided
by the ULB.

Temporary Trade Licenses :

(1)

(i)

Temporary Trade Licenses are applicable for mobile vendors who will be selling
products on carts, vans, bikes, on foot, or in makeshift camps or stalls located
along the road during events within the ULB, for a period of 1 day to 30 days
only.

These licenses are specifically issued for temporary or makeshift shops or stalls at
fairs and similar events.

Temporary Trade License Fees to be charged at Rs. 300/- per month

Fee structure for permission for Shooting of the Films/Documentaries in NPs :

Big budget Films/Movies Medium budget Films/Movies | Low budget Films/Movies/TV

Serials/Musical Albums/

Advertisements
(Films above Rs. 75.00 (Films above Rs. 5.00 Cr. upto | (Films upto Rs. 5.00 Crores)
Crores) Rs. 75.00 Cr.)
Rs. 20,000/- per day Rs. 15,000/- per day Rs. 10,000/- per day
9. Conditions for Grant of License :

(i) Trade registration with the Labour & Employment Department, Government of
Himachal Pradesh, is a mandatory pre-requisite for applying for a Trade License
from Urban Local Bodies (ULBs).

(i1)) The license shall not be valid for any other purpose, except for the items/articles
for which it is granted under these Bye-laws.

(iii) The permission shall, unless specified otherwise in the license, be valid in the

(iv)

entire NP limits, subject to such conditions as may be imposed by the Secretary.

The owner/occupier of the premises shall have to produce the license before the
Inspector or the licensing officer at any point of time as may be ordered by them.
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™)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

(xiv)

(xv)

The Secretary shall have the right to impose or alter any of the conditions in the
license as may be deemed fit by him/her under the provisions of Section 214 of
the Himachal Pradesh Municipal Act, 1994.

Additional Permissions for any article/trade mentioned in Annexure-I may be
added by the Secretary as and when deemed necessary.

The applicant shall submit a self-declaration regarding information submitted by
him/her about the premises to be used for business/trade viz. type of business,
area, approval of map, and nature of property i.e. commercial and domestic, etc.
to be true to the best of his knowledge and belief.

The licensee shall maintain proper records of the articles kept for sale or storage
and trade activities being performed in the premises as may be required by the
Licensing Officer. Further, the licensee shall comply with all the directions and
instructions issued to him by the Secretary or the Licensing Officer from time to
time.

The licensee will ensure timely payment of Municipal dues

Time period for the issue of License : The license shall be issued as per the
timelines notified/specified for this service under the Public Service Guarantee
Act, 2011.

Subject to these Bye-laws, a license to any person, who applies online to the
Secretary or Licensing Officer in this behalf and tenders the prescribed fee shall
be granted by that officer, unless for reasons to be recorded in writing by him.

The licensee shall be liable to pay transfer, modification, closure charges as
prescribed by ULB per license at the time of effecting transfer of license,
modification of license, closure of license.

The licensee shall abide by the terms and conditions of the license and the license
shall be displayed at the convenient/conspicuous place/reception of the premises.

The Inspector or inspecting staff concerned shall have the right to enter and
inspect the premises and the licensee shall provide necessary assistance to the
inspecting staff at the time of inspection of licensed premises.

The licensee shall not make any encroachment/overhanging projection on public
streets and NP drains in any manner.

10. Denials of License.—(1) The license shall not be granted :

(1)

to a person suffering from any loathsome infections or contagious diseases;

(i1) to a person convicted for unlawful sale or storage of any articles mentioned in

Section 125, 126, 127, 128 read with section 202 and 214 of the Himachal
Pradesh Municipal Act, 1994;

(ii1) to a person who has been found to have habitually committed the breach of these

Bye-laws or the terms of the license.

(iv) to a person not below the age of 18 years.
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11. Offenses and Penalties :

(1)

(i)

(iii)

In addition to the penalty as provided under Himachal Pradesh Municipal Act,
1994 any person in possession of the premises found violating any of the
provisions of these Bye-laws shall in the first instance be liable for a penalty of
Rs. 1000/- only and suspension of license for a period of one month and for
repetition of the same violation within three months be liable for a penalty of Rs.
10000/- only and permanent Cancellation/withdrawal of license.

If the information submitted by the applicant under self-declaration is found to be
false, he/she shall be liable for the penalty of ten times the license fee and his/her
license will be canceled.

In case of repeated violations, the concerned person, owner, or occupier, as the
case shall be liable for the cancellation/withdrawal of License which can only be
restored on receiving written undertaking accompanied by surety from the person
violating these Bye-laws, subject to the satisfaction of the Secretary.

12. Penalization for Default on Municipal Services.—In the interest of maintaining
compliance and to ensure the seamless provision of municipal services, Nagar Panchayat hereby
enacts the following :(—

(1) Interlinked Service Compliance.—All Municipal Services, including but not limited
to Garbage Collection, Property Tax, Electricity, Water, and Sewerage, provided under
the jurisdiction of the Nagar Panchayat and regulated by separate authorities, shall be
interlinked for compliance purposes and the lined departments will be duty-bound to
withdraw the services if requested by the Secretary, Nagar Panchayat Kandaghat.

2

Cross-Service Penalization.—Any resident or entity found to be in violation of the
regulations pertaining to any one of the municipal services shall be subject to cross-
municipal service penalization. This includes but is not limited to :

)
(i)

Suspension or limitation of other municipal services

Imposition of additional fines and penalties across all utilities

(i) Notification and reporting of violations across regulatory authorities for

coordinated enforcement.

(3) Repercussions for Trade License service—Municipal Service Defaulters will not be
allowed to apply/renew/modify/close trade licenses until the violation is resolved.

(4) Notification and Appeal.—Prior to the enforcement of cross-municipal penalties, the
affected party shall receive a written notice detailing the nature of the violation, the affected
services, and the penalties to be imposed.

The affected party shall have the right to appeal against the penalization within a
stipulated period as prescribed by the Nagar Panchayat.

(5) Inter-Authority Coordination.—Regulatory authorities governing each municipal
service shall establish a coordination mechanism to ensure the efficient and timely exchange of
information regarding violations and enforcement actions.
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and address issues related to cross- municipal service penalization.

Regular meetings shall be held between regulatory authorities to review compliance status

These Bye-laws shall come in to effect immediately upon its inclusion in the Nagar
Panchayat Bye-laws. The Municipality shall periodically review and update the cross-municipal

penalization framework to address emerging challenges and ensure fair and effective enforcement.

By order,

Sd/-
Secretary,
Nagar Panchayat Kandaghat, Distt. Solan (H.P).

Wheeler Sales

ANNEXURE-]
TRADE SECTOR TYPE AND TRADE CATEGORIZATIONS
SI. No. Sector Trade Sub-Categorization Remarks Trade Fees INR
(Suggestive)
NP (1 Yr)
1. Agriculture | Farm Machinery Sale NA NA

2 Agriculture Agriculture Use | Sprays (insecticide,| Additional regulatory 100/-

Products Retails Fungicide, approvals from other

disinfectants, regulatory bodies may

Fertilizers, Lime, be required.
Urea)

3. Agriculture Nursery NA Additional regulatory 100/-

approvals from other

regulatory bodies may

be required.
4. Agriculture Florists NA NA 100/-
5. Agriculture | Agriculture Produce NA If PFA goods are sold, 100/-
Wholesale the licensee will have to
apply for PFA license
separately from
concerned regulatory
authority

6. Agriculture | Agriculture Produce NA If PFA goods are sold, 100/-

Retails the licensee will have

to apply for PFA
license separately
from concerned
regulatory authority
7. Agriculture Farm Machinery NA NA 100/-
Repair
Automotive | Tire Puncture Repair NA NA 100/-
9. Automotive | Tire Sale, Repair & NA NA 100/-
Services

10. | Automotive Four Wheeler/Two NA NA 100/-
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11. | Automotive Four Wheeler/Two NA NA 100/-
Wheeler Repair
12. | Automotive | Four Wheeler/Two NA NA 100/-
Wheeler Sale, Repair
& Spare Part
13. | Automotive Four Wheeler/Two NA NA 100/-
Wheeler Repair &
Spare Parts
14. Banking Banking Commercial Bank NA 2000/-
Finance
Services
Insurance
(BFSD
15. Banking Financial Services NA NA 2000/-
Finance
Services
Insurance
(BFSI)
16. Banking Insurance General Insurance NA 2000/-
Finance
Services
Insurance
(BFSI)
17. Banking Insurance Medical Insurance NA 2000/-
Finance
Services
Insurance
(BFSD
18. Banking Insurance Life Insurance NA 2000/-
Finance
Services
Insurance
(BFSI)
19. Banking Insurance Multiple Insurance NA 2000/-
Finance
Services
Insurance
(BFSI)
20. Common Shops & Merchants Small Stores If PFA goods are sold, 100/-
Trades the licensee will have
to apply for PFA
license separately
from concerned
regulatory authority
21. Common Shops & Merchants Superstores (A | If PFA goods are sold, 500/-
Trades superstore, may | the licensee will have
typically refers to a|  to apply for PFA

large retail
establishment that
sells a wide variety
of goods. These
goods can include
groceries, clothing,
electronics,
household items,
and more

license separately
from concerned
regulatory authority
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Superstores are
usually larger than
regular small retail
stores and aim to
offer a one-stop
shopping
experience)
22. Common Clothes & Apparel | Laundry shop and NA 100/-
Trades Dry cleaners
23. Common Clothes & Apparel Tailoring shop NA 100/-
Trades
24. Common Media, Entertainment | Cinematograph of | Per Day Permission for 100/-
Trades & Advertisement | films/Photo studio/ shooting in ULB
Photo Studio Labs | Location is different
from Trade License
Fees
25. Common Media, Entertainment Theaters/ NA 2000/-
Trades & Advertisement Multiplexes
26. Common | Printing & Publishing| Photocopy Shop NA 250/-
Trades Cyclostyling,
Typing and
Printing machines
27. Common | Printing & Publishing| Printing Press NA 100/-
Trades
28. Common | Printing & Publishing | Book Publisher/ NA 100/-
Trades Book Retailer &
Stationery
29. Common | Printing & Publishing| Paper in pressed NA 100/-
Trades bales or loose or in
reams
30. Common | Printing & Publishing Paper cutting NA 100/-
Trades Binding
31 Common | Printing & Publishing | Stationery, Ink for NA 100/-
Trades printing, writing,
stamping, etc.
32. Common |Printing & Publishing| Flex Printing, NA 100/-
Trades Hoarding sprinting
33. Common Food & Beverage | Vegetable & Fruit | If PFA goods are sold, 100/-
Trades the licensee will have
to apply for PFA
license separately
from concerned
regulatory authority
34. Common Food & Beverage Sweetmeats & | If PFA goods are sold, 100/-
Trades confectionery the licensee will have
to apply for PFA
license separately from
concerned regulatory
authority
35. Common Food & Beverage Aerated Drinks | If PFA goods are sold, 100/-
Trades (Non-Alcoholic) | the licensee will have

to apply for PFA
license separately
from concerned
regulatory authority
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36. Common Food & Beverage Groceries If PFA goods are sold, 100/-
Trades (Including Fast |the licensee will have to
Moving Consumer | apply for PFA license
Goods) separately from
concerned regulatory
authority
37. Common Clothes & Apparel | Cloth or clothes of NA 100/-
Trades cotton, wool, silk,
art silk, organic
fibers etc.
38. Common Clothes & Apparel | Cloths wholesale NA 100/-
Trades
39. Common Clothes & Apparel | Dyeing/Bleaching NA 100/-
Trades or printing of,
Cloth, Yarns
40. Common Clothes & Apparel Oil Cloth NA 100/-
Trades
41. Common Clothes & Apparel | Shoes including NA 100/-
Trades leather, PVC
Canvas rubber and
plastic shoes
42. Common Healthcare, Beauty & | Clinics/Healthcare NA 100/-
Trades Wellness Service/Labs/
Hospitals
43, Common Healthcare, Beauty & | Pharmaceutical or NA 100/-
Trades Wellness medical goods /
Chemists
44, Common Healthcare, Beauty & | Hair Dressing NA 100/-
Trades Wellness Saloon or a
Barber's shop
45. Common Healthcare, Beauty & Cosmetics NA 100/-
Trades Wellness (Retails)
46. Common Healthcare, Beauty & | Spa &Wellness NA 100/-
Trades Wellness
47. Common Healthcare, Beauty & | Beauty Culture & NA 100/-
Trades Wellness Hair Dressing
48. Common Healthcare, Beauty & Naturopathy NA 100/-
Trades Wellness
49. Common Electronics & Electronics & NA 100/-
Trades Electricals Electricals (Sales)
50. Common Electronics & Mobile Sales NA 100/-
Trades Electricals
51 Common Electronics & Mobile Sales & NA 100/-
Trades Electricals Repairs
52. Common Electronics & Watch Sales & NA 100/-
Trades Electricals Repair
53. Common Electronics & Electronic items NA 100/-
Trades Electricals sales & Repairs
54. Common Electronics & Electronics-Home NA 100/-
Trades Electricals appliances (Sales
& Repairs)
55. Common Shops & Merchants Private Offices | If PFA goods are sold, 100/-
Trades the licensee will have

to apply for PFA
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license separately
from concerned
regulatory authority

56. Common Shops & Merchants e-Commerce If PFA goods are sold, 100/-
Trades the licensee will have
to apply for PFA
license separately from
concerned regulatory
authority
57. Common Food & Beverage Cloud Kitchen | If PFA goods are sold, 100/-
Trades the licensee will have to
apply for PFA license
separately from
concerned regulatory
authority
58. Common Food & Beverage Food Processing |If PFA goods are sold, 100/-
Trades Plants the licensee will have
to apply for PFA
license separately
from concerned
regulatory authority.
Industry Department &
other Regulatory
Licenses may also be
applicable
59. Common | Healthcare, Beauty & | Gym & Fitness NA 100/-
Trades Wellness center, Yoga &
Meditation centers
60. Common Healthcare, Beauty & | Wellness products/ NA 100/-
Trades Wellness supplements
(Retail)
61. Common Media, Entertainment Digital NA 100/-
Trades & Advertisement | Advertisements &
Digital Hoardings
62. Common Media, Entertainment | Event Management NA 100/-
Trades & Advertisement
63. Common Shops & Merchants | Pet Shops & Pet | If PFA goods are sold, 100/-
Trades Food the licensee will have
to apply for PFA
license separately
from concerned
regulatory authority
64. Common Scrap Management | Old paper or waste NA 100/-
Trades paper including
old newspapers,
periodicals
magazines, etc.
65. Common Scrap Management Metal, Plastic, NA 100/-
Trades Glass, Paper waste
66. Common Scrap Management | Silk waste or silk NA 100/-
Trades yarn waste, art silk
waste or art silk
yarn waste
67. Common Scrap Management | Cotton refuse or NA 100/-
Trades waste or cotton yarn

refuse or waste.
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68. Common Scrap Management Organic Waste NA 100/-
Trades
69. Education, Private Educational | Upto 100 Students NA 100/-
Skills & Institutions
Development
70. Education, Private Educational More than 100 NA 100/-
Skills & Institutions Students
Development
71. Education, Private Day Cares/ | Upto 50 Students NA 100/-
Skills & Creche
Development
72. Education, Private Day Cares/ More than 50 NA 100/-
Skills & Creche Students
Development
73. Education, Tuition Centers/ Upto 100 Students NA 100/-
Skills & Coaching Classes
Development
74. Education, Tuition Centers/ More than 100 NA 100/-
Skills & Coaching Classes Students
Development
75. |Fairs, Festivals,| Food Vans/Food Food Vans/Food | If PFA goods are sold, 300/-
Events, and Stalls Stalls the licensee will have
Exhibitions to apply for PFA
(Temporary license separately
Licenses Only) from concerned
regulatory authority
76. |Fairs, Festivals, Book Stalls Book Stalls NA 300/-
Events, and
Exhibitions
(Temporary
Licenses Only)
77. |Fairs, Festivals, NA 300/-
Events, and
Exhibitions Handicraft Stalls Handicraft Stalls
(Temporary
Licenses Only)
78. |Fairs, Festivals,| Handloom Stalls Handloom Stalls NA 300/-
Events, and
Exhibitions
(Temporary
Licenses Only)
79. |Fairs, Festivals,| Other Stalls/Fun Other Stalls/Fun | If PFA goods are sold, | 1/3" of M Corp.
Events, and Fairs Fairs the licensee will have
Exhibitions to apply for PFA
(Temporary license separately
Licenses Only) from concerned
regulatory authority
80. | Handloom & Handloom Silk Weaves NA 100/-
Handicrafts
81. | Handloom & Handloom Cotton Weaves NA 100/-
Handicrafts
82. | Handloom & Handloom Woolen Weaves NA 100/-
Handicrafts
83. | Handloom & Handloom Linen Weaves NA 100/-

Handicrafts
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84. | Handloom & Handloom Blended Weaves NA 100/-
Handicrafts
85. | Handloom & Handloom Other Weaves NA 100/-
Handicrafts
86. | Handloom & Handicrafts Pottery & Ceramics NA 100/-
Handicrafts
87. | Handloom & Handicrafts Textile Crafts NA 100/-
Handicrafts
88. | Handloom & Handicrafts Wood Crafts NA 100/-
Handicrafts
89. | Handloom & Handicrafts Metal Crafts NA 100/-
Handicrafts
90. | Handloom & Handicrafts Basketry & NA 100/-
Handicrafts Weaving
91. | Handloom & Handicrafts Leather Crafts/ NA 100/-
Handicrafts Cobbler
92. | Handloom & Handicrafts Stone Crafts NA 100/-
Handicrafts
93. | Handloom & Handicrafts Paper Mache NA 100/-
Handicrafts
94. | Handloom & Handicrafts Glass Crafts NA 100/-
Handicrafts
95. IT/ITES Call Centers BPOs, KPOs, Help NA 2000/
Services desks, Customer
Care
96. IT/ITES Computer Hardware Sales NA 100/-
Services & Peripherals
97. IT/ITES Computer Hardware Repairs NA 100/-
Services & Peripherals
98. IT/ITES Digital Services Software/Website/ NA 100/-
Services App/Social Media
Marketing
99. | Luxury Goods | Gems & Jewellery Precious metals | Gold, Silver, Platinum 100/-
(Refining or
Recovery)
100. | Luxury Goods | Gems & Jewellery Goldsmith Gold & Gemstones 100/-
101. | Luxury Goods | Gems & Jewellery Silversmith 100/-
102. | Luxury Goods | Gems & Jewellery | Precious Metals/ | Gold, Silver, Platinum 100/-
Precious Stones/
Pearls Jewelers
(sales)
103. | Manufacturing,| Leather & Skins Tanning, pressing NA 100/-
Industries and or packing Hides or
Industrial skins, whether raw
Materials or dried
104. | Manufacturing, Leather & Skins Leather, leather NA 100/-
Industries and cloth, raxine cloth
Industrial and water proof
Materials cloth
105. | Manufacturing,| Leather & Skins Leather goods NA 100/-
Industries and manufacturing
Industrial

Materials
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106. | Manufacturing,| Leather & Skins Celluloid or NA 100/-
Industries and celluloid goods
Industrial
Materials
107. | Manufacturing, | Metal Works (Non- Metal Casting NA 100/-
Industries and Precious Metals
Industrial Only)
Materials
108. | Manufacturing, | Metal Works (Non- Litho Press NA 100/-
Industries and Precious Metals
Industrial Only)
Materials
109. | Manufacturing, | Metal Works (Non- Blacksmithy NA 100/-
Industries and Precious Metals
Industrial Only)
Materials
110. | Manufacturing, | Metal Works (Non- Coppersmithy NA 100/-
Industries and Precious Metals
Industrial Only)
Materials
111. | Manufacturing, | Metal Works (Non- Electroplating NA 100/-
Industries and Precious Metals
Industrial Only)
Materials
112. | Manufacturing, | Metal Works (Non- Metal-Cutting, NA 100/-
Industries and Precious Metals Treating, Drilling,
Industrial Only) Assembly (ferrous
Materials or non-ferrous or
antimony,
excluding precious
metal)
113. | Manufacturing, | Metal Works (Non- Tinsmity NA 100/-
Industries and Precious Metals
Industrial Only)
Materials
114. | Manufacturing, Clothes Power Looms NA 100/-
Industries and Manufacturing
Industrial
Materials
115. | Manufacturing, | Metal Works (Non- (Welding of metal by NA 100/-
Industries and Precious Metals electric, gas or any
Industrial Only) process
Materials whatsoever
116. | Manufacturing,| Timber & Wood Timber, Bamboos NA 100/-
Industries and works Sawmill
Industrial
Materials
117. | Manufacturing,| Timber & Wood Plywood NA 100/-
Industries and works
Industrial
Materials
118. | Manufacturing,| Timber & Wood Sandalwood NA 100/-
Industries and works
Industrial

Materials
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119. | Manufacturing,| Timber & Wood Manufacturing & NA 100/-
Industries and works Sales of Wooden
Industrial furniture and
Materials plywood/sandal
wood
120. | Manufacturing,| Timber & Wood Manufacturing & NA 100/-
Industries and works Sales of Cardboard
Industrial boxes, barrels,
Materials khokas or other
articles of wood or
plywood or sandal
wood
121. | Manufacturing, Infrastructure & Hardware Store, NA 100/-
Industries and Construction Sanitary-ware, and
Industrial other articles made
Materials of iron, iron-sheets,
pipes, iron-angles
and G.I. Pipes etc.
122. | Manufacturing,| Infrastructure & Cement NA 100/-
Industries and Construction
Industrial
Materials
123. | Manufacturing,| Infrastructure & Charcoal NA 100/-
Industries and Construction
Industrial
Materials
124. | Manufacturing,| Infrastructure & Glass bevelling, NA 100/-
Industries and Construction Glass cutting, Glass
Industrial Polishing
Materials
125. | Manufacturing,| Infrastructure & Marble, NA 100/-
Industries and Construction stonecutting,
Industrial grinding, dressing
Materials or polishing
126. | Manufacturing, Infrastructure & Road Construction, NA 100/-
Industries and Construction (Bitumen, Tar,
Industrial Ditch, Dammar,
Materials Ral)
127. | Manufacturing, Infrastructure & Cement concrete NA 100/-
Industries and Construction designs or models.
Industrial Bricks or tiles by
Materials mechanical power/
hand power
128. | Manufacturing, Infrastructure & Paints, Varnishes, NA 100/-
Industries and Construction Lacquer
Industrial
Materials
129. | Petroleum, Blood Banks Blood Banks Additional regulatory 100/-
Chemicals & approvals from other
Other regulatory bodies may
Regulated be required
Products
130. | Petroleum, Bones, bone meal or | Bones, bone meal | Additional regulatory 100/-
Chemicals & bone powder or bone powder | approvals from other
Other Regulated regulatory bodies may
Products be required




1240 o193, fRHTaet UQer, 24 31, 2026 /04 ARG, 1948
131. | Petroleum, Chemicals & Gases Compound gas, | Additional regulatory 100/-
Chemicals & such as oxygen gas,| approvals from other
Other hydrogen gas, | regulatory bodies may
Regulated nitrogen gas, be required
Products carbondioxide gas,
sulpher dioxide
gas, chlorine gas,
acetyalom gas etc.
132. | Petroleum, Chemicals & Gases Plastic Goods Additional regulatory 100/-
Chemicals & (Manufacture) approvals from other
Other regulatory bodies may
Regulated be required
Products
133. | Petroleum, Chemicals & Gases Rubber Goods Additional regulatory 100/-
Chemicals & (Manufacture) approvals from other
Other regulatory bodies may
Regulated be required
Products
134. | Petroleum, Chemicals & Gases | Chlorate mixture, | Additional regulatory 100/-
Chemicals & Chemical liquid, | approvals from other
Other Chemicals (non- | regulatory bodies may
Regulated liquid), be required
Products Phosphorous,
Saltpetre, Sulphur,
Insecticide &
Disinfectants
135. | Petroleum, |Petroleum, other than NA Additional regulatory 100/-
Chemicals & | dangerous petroleum, approvals from other
Other as defined in the regulatory bodies may
Regulated | Petroleum Act, 1934 be required
Products
136. | Petroleum, |CNG Pump & Electric NA Additional regulatory 100/-
Chemicals & Charging Station approvals from other
Other regulatory bodies may
Regulated be required
Products
137. | Petroleum, Liquified Petroleum NA Additional regulatory 100/-
Chemicals & Gas approvals from other
Other regulatory bodies may
Regulated be required
Products
138. | Petroleum, |Prohibited Substances| Trading in Bidi/ | License under COTPA 100/-
Chemicals & | (Tobacco & Tobacco Bidi leaves is mandatory, and
Other Products) Trade License from
Regulated ULB
Products
139. | Petroleum, |Prohibited Substances | Bidis (indigenous |License under COTPA 100/-
Chemicals & | (Tobacco & Tobacco | cigarettes) snuff, is mandatory, and
Other Regulated Products) cigars or cigarettes | Trade License from
Products ULB
140. | Petroleum, Alcohol Liquor Stores Permission from 500/-
Chemicals & Wholesale/retail | Excise is mandatory
Other and Trade license
Regulated from ULB

Products
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141. | Petroleum, | Alcohol Manufacture | Brewery/Micro- Permission from 500/-
Chemicals & Brewery Excise is mandatory
Other and Trade license from
Regulated ULB
Products
142. | Petroleum, Flameables & Detonaters, Other Regulatory 500/-
Chemicals & Explosives Dynamite, Permissions may be
Other Fulminate, required
Regulated Fulminate of
Products mercury, Fulminate
of silver, Golatino,
Golignite, Gun-
cotton, Gun-powder
143. | Petroleum, Flameables & Fire-works Other Regulatory 500/-
Chemicals & Explosives wholesale/retail Permissions may be
Other required
Regulated
Products
144. | Petroleum, Flameables & Mathylated spirit, Other Regulatory 500/-
Chemicals & Explosives denatured spirit or | Permissions may be
Other french polish required
Regulated
Products
145. | Petroleum, Flameables & Nitro-cellulose, Other Regulatory 500/-
Chemicals & Explosives Nitro-compound, | Permissions may be
Other Nitro-glycerine, required
Regulated Nitro-mixture,
Products Blasting powder
146. | Petroleum, Flameables & Matches for Other Regulatory 500/-
Chemicals & Explosives lighting (including | Permissions may be
Other Bengal matches) required
Regulated
Products
147. | Petroleum, Meat Shop Chicken & Fish NA 250/-
Chemicals &
Other
Regulated
Products
148. | Petroleum, Meat Shop Mutton & Other NA 250/-
Chemicals & Raw meats
Other
Regulated
Products
149. Tourism & Restaurants Pub, Restro Bar, | If PFA goods are sold, 500/-
Hospitality Fine Dine, the licensee will have
Breweries to apply for PFA
license separately
from concerned
regulatory authority
150. | Tourism & Restaurants Eateries (Food | If PFA goods are sold, 500/-
Hospitality Production & or | the licensee will have
Distribution)/ to apply for PFA
Eateries (Food license separately
Distribution only) from concerned

regulatory authority
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151. | Tourism & Hotels Upto 3 Star facility | If PFA goods are sold, 1000/-
Hospitality the licensee will have
to apply for PFA

license separately
from concerned

regulatory authority
152. | Tourism & Hotels 4 Star facility | If PFA goods are sold, 1500/-
Hospitality the licensee will have
to apply for PFA

license separately
from concerned

regulatory authority
153. | Tourism & Hotels 5 Star facility If PFA goods are sold, 2500/-
Hospitality the licensee will have
to apply for PFA

license separately
from concerned

regulatory authority
154. | Tourism & Homestays/Bread n | Uptol0 Rooms | If PFA goods are sold, 500/-
Hospitality Breakfasts/Paying the licensee will have
Guest Facility/ to apply for PFA
Hostels license separately

from concerned
regulatory authority

155. | Tourism & Homestays/Bread n More than 10 If PFA goods are sold, 500/-
Hospitality Breakfasts/Paying Rooms the licensee will have
Guest Facility/ to apply for PFA
Hostels license separately
from concerned
regulatory authority
156. | Transportation Transportation Transportation NA 500/-
& Logistics
157. | Transportation Warehouses Warehouses NA 500/-
& Logistics
158. | Transportation Transport & Transport & NA 500/-
& Logistics Warehouse Warehouse
159. | Transportation | Courier Services Courier Services NA 100/-
& Logistics

ANNEXURE-II

Area of Nagar Panchayat Kandaghat has been classified into only one zone.

AYUSH VIBHAG
NOTIFICATION
Shimla-2, the 22 April, 2026
No. AYU-A(4)-2/2026.—In supersession of this Department’s notification No. Ayu.-
A(4)3/2019 dated 30-09-2023, the Governor, Himachal Pradesh, in exercise of the power vested

under the provision of Section 3 of Himachal Pradesh Ayurveda and Unani Practitioners Act, 1977
is pleased to re-constitute the Himachal Pradesh State Medical Council of Indian System of
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Medicine for the purpose of registration and facilitation of Ayurvedic and Unani Practitioners of

the State, as under:—
1. Director, Ayush, H.P.
2. (i) Registrar, H.P. State Medical
Council of Indian System of

Medicine, Shimla.

(i) Principal, RGGPG Ayurvedic

College, Paprola, District Kangra.

(ii1)) Deputy Director, Ayush (SZ)
3. (i) Dr. Brijnandan, (DAO), Kangra
(i1) Dr. Sanjay Guleria, AMO
(iii) Dr. Neelam Kumari, AMO
(iv) Dr. Akhtar Abbas, (BUMS)
Unani Health Centre,

Lower Bazar Shimla

(v) Sh. Arvind Kumar, APO

Ex-officio Chairman

Member Secretary

Member

Member
Member
Member
Member

Member

Member

The tenure of the said Council shall be of two years from the date of publication of this

notification in the e-Gazette of Himachal Pradesh Government.

The TA & DA to the members mentioned at Sr. No. 3 (i), (i), (iii) (iv) & (v) shall be paid
by State Medical Council of Indian System of Medicine, Himachal Pradesh from its sources.

A T AT

TN, 22 3T, 2026

By order,

(A. SHAINAMOL, 1AS),
Secretary (Ayush).

e STS—d1(U%) 2—1 /2025—1—RA@d U< & oAuTel, STHRTOET 999, 1990 &
Iy 8(ii) & A Uad ARHAT BT TANT B gY TAT AR & AERORER Ud  STRTOT
IMYh & HIATGI §RT SN AT RO H, ¥ 2027 H AT B ST dTell ST B
e & Hag W MR SFEEE B SMGR gq EeiRad gadr AR B SRl g,

forae! fefiTea Aram & &1 =ROl | Faferd far ST € | UM @R IR 16 [, 2026 9 15
Tg, 2026 TP ST fHar SQm, 9 A1 -0 &7 [ddwen W1 Iuarer =, <1 6
BTA—ToIRET Td SMaT SO & URY & qd 15 faA1 @ o@afd # o= fhar o | fgcdia
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TROT, 3fATT STRERET ITUMT BRAYI, 2027 & QR ARSI BT ST (J9arewasy ZHae gaw
% fereored &Ff # I8 o RIdeR, 2026 & SRIE GO fhar SQm) 59 & 9Rd el |
I8 Ul B Il © 6 d AN SETOET Bl & Ahel HeTed B SFVET feiRal /
FHHATRAT BT YOI AEANT UG B | SO Aidbel DI ITARCT A Faerd fdavor q>m S=HyomET
I, 1948 & URIRTE AT, I5T & AMMI OF @ LT B, TAGART TSI fhy oI &,

ST TR g

(i) STIOET idsl B SYARIAT—STTOFT 3ffhel BT WRIffd Ald 8 S AdE &l
Rerfar, glaenail iR Hufrdl, SwiRera), werar, g4, snfdfe Tfafafe, yaras, g e e
fran weIRe SETsal dd St ATHIT S | Tifal iR W &l W TR /a1l dd ST
&I 2 |

SIPT IS SYANT D /S /8 1T 831 D WRGRI gRT Ao fafor, ifa [afRor
IR g9l AraSieG TR @ forg fhar Sirar 21 s ST, STRIOMT *fidsl BT SUANT
Faer, faumaT, dardl 8k M M Ferl @ Mates el & aR/iEH 8fR emReror & forw
o SITeT 2| 31 ST S TUeTT BT STl © b O STTorEr drd § AT B iR HEl SHaGR
YT PN | SV ST, 1948 & o Hs@YUl IUGY Sl DI SMHGRI & forg e g
ERSCRCARIE

(i) &=T 8 Tl BT YBT TN 3R SR < Bl FRIAL—(1) SO JTHR SE
I &3 & A1 H, [5e oy e &1 18 8, 99 afthal d U 91 o949 98 |a, e
B & foly, SH T WEHR N 59 AT SN 8k Ioraa # JaiRRe fdhy U srgeel gy,
fafese faar <y |

(2) vEr y% A, Y SUERT (1) & o9 $Is Ue YBl Sl 2, 39+l |dkH
TSN AT fIeard & IFAR S U9 BT SR o & ol 99w H 3fdg 8T |

Ry Pig A ARK JuT IRIR & B S Fe & T/ 9 & oy 3f7ag 81 R 3R
DIs W S A Ul A1 qad 9fa BT sfEr U BT o |t w1 AW 9dm & oy e e
grfl, e 9 9a9 @ forv a8 wfe grT g &1 12 871

(iii) &RT 9 —3EMIfT FAS B SR W&H® M A—fH4l T8, |N, S a1
T W BT AT B Il IAD fh, ST ASTRAT BT SHH VAT YA B a1 Dl
SIS T BT 9 STIOET & JATGHT & {7 Ul Y Tl Sl Q¥ Bl Jfedl &l & H @
80 IRhYh Bl, IR a8 IAd! U &Rl sl a1 dA&aidl 9 Sl Al & yAoEl @ oy
3MILTH B, SH WM Pl Afdhd B DI, T IADT I W W S S DI AT <7 |

(iv) gRT 10 —SI¥RNY AT Yaveds gRT G BT 4T SFL—(1) TH el & e+
REd gU, O ST SMYwh 39 MR SR &, SIRTorT Sfftrde), U I &3 § s
fo SHa e @1 18 7, fdl a9 a1 fedl aiftiisaes sreran Si=ifie e & vdusd
a7 R TSR & U T AL, SIEIVET IR b G, JARAMT, U T8 A1 S| [T
9RT H TSR, a1 U Udud a1 ISR & Sl g Al & aR |, U9 I8 A1 9D
fpeh faffde 9rm & Ml gRT a1 U9 ueee a1 SiUeRT g SW Ul fafvied, oiRit
TN 3geh M B, YR & TG & [y g FHT A7 I@dl DT |

(2) ST VAT STRIEl $9 PR g 4l WY q9, JATRANT, I AR, Tdaed a1 ffEery,
gaRkh AHY WX, JATRAM, U [E A IFd [bAl 9 & FEdiRidl a1 IAS A o
Al & Hag ¥, IH IO FaArdH TGN A7 A & IR WRIT AT WRATG 3R 89 W
T BRIER P, AR T IqA YT Ul H] ST 79 g8 39 TbR W T3 3R eI
AT, STV MBI Bl AT VW &Afh Bl [ T0E ey (Afde o, aRed & |
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(v) ORT 11 — IR —(1)—(®) B VAT SO IJRWSR AT VAT B H
e o7 @ forg fafgde e w1 var afs, S 39 fdfm wr swa & ey Ty
) M gRT 89 WX SIERIUT fhell dxi &1 Ut ) H SHR BT AT BIs VAT ARG off
P T B BT Ut § 1Y e BT UfdEferd ar arfera oy, ar

(@) DIg AT STHEVET ARHRI T TI0HT B | Feral <7 & forg fafgds
uferd BIs AT R, S 9 I a1 39 o9 99w v fdT e &
ITAR I W ARRING & Feied BT Ui &1 H AT ST fay Ty BT
QY & U bR+ H JRhgeh deuRal aRa- H STUST BN, IT Dlg VAT AfRh
ST R U i BT UTaT R H AT BT U STRel BT uTed dRe W
fth &1 wfaafda a1 qifed &, At

(&) B VAT AfRh, S STRIOET ARTHRT §RT I B TV AT U v o1, R
SR e @ U 98 ORT 8 GRT 99 ®U 3 3AEg 8, A fHedr SO <, A
YT A SR AT fI9amd & AR IR o ¥ §HR B, AT

() fHdT [, B[, STSIM AT AR WA BT AT BRI dTell blg VAT Afh, S
SIOMET SAHRT BT S VAT IRHYH T IR o F 3BR SO o AT [
IE GRT 9 §RT IS o & forg aferd e, a1

@) o3 vr afn, S fe=l W R, el a1 A=l @1, O ST @
vl & forg Sifded foam ar amar = &, gergn, ferg, uRafda s, a1
I qHA U, I

(®) @IS VAT A, STAY GRT 10 & A I WRT Bl ULl Bl 5 8, ST
BU 3R o 9T 2@ & S ORT & IUEl BT SUTe B H B I8,
D A PIs Fear fqarof <, a1

() BIg AT @fRB, ST STRTOET BRI H SATAR B, AT AN H, S Udh FR
ST B BT N A WW@?W()@&%WW&%W
H REN A A, S & o @ ar TS, TSI BT |

(2) S BIE SUERT (1) & AT B TR BT ORI BN, I8 A 4, Sl T TR
TUY &6 BT B o, SSUiF B |

(v1)a1'\fr15 W%W@wﬁﬁmﬁﬁmwwwﬁ&wﬁm
B —fB=dT Y =fth 1, ST SR gRT S 2RI & oy e & fAded # IR @1
g Tl g, RTRER AT el &1, 3frar gRI—10 & 3= uRRed ol gl &1, FAeqor

P BT IMMEBR Bl BT, 3R WRATT AT ST, 2023 (2023 &7 47) H G Uit 919 &
B g 1, el Ot grass, IReR, ofWel a1 TR H @ dig ) ufafie fRY O e
g & forg, aﬁwaﬁﬁm$s¢%ﬂﬁwaﬂwégﬂaﬁéﬁmmﬁﬂﬁmﬁ%$wﬁﬁ
fou U o & T fod) ff goR &) fosd) Rifde erdarer & arerar ot gifes wriare &
AT & w9 H T8 Aol B |
3T gINT,
gﬁmﬁa/—
(ST ),

o= qfq |
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[Authoritative English Test of this Department Notification No. GAD-B(F)2-1/2025-Loose dated
22-04-2026 as required under Clause(3) of article 348 of the Constitution of India].

GENERAL ADMINISTRATION DEPARTMENT

NOTIFICATION
Dated, 22nd April, 2026

No. GAD-B(F)2-1/2025-1.—In exercise of the powers conferred under the rule 8 (ii) of the
Census Rules, 1990 and in pursuance of the instructions issued by the Office of the Registrar
General & Census Commissioner of India, the Governor, Himachal Pradesh hereby notifies the
following information for the awareness of the general public in connection with the conduct of
Census 2027, which is scheduled to be digitally conducted in two phases. The Ist phase is
scheduled w.e.f. 16th June 2026 to 15th July, 2026 alongwith option for self enumeration which
shall be conducted in 15 days time period just before the start of Houselisting and Housing Census.
The 2nd phase i.e. Population Enumeration would be conducted during February, 2027 (except
snow bound areas where it would be conducted during September, 2026). The residents of the State
are appealed to extend full cooperation to Census officers/officials during forthcoming operations.
The contents covering utility of Census data and relevant extracts of the Census Act, 1948 are
hereby published for the notice of general public of the state, which are as follows:—

(i) Utility of Census Data.—The Census is the primary source of data upto the lowest
administrative units, i.e. villages in rural areas and town/wards in urban areas on Housing
Condition; Amenities & Assets, Demography, Literacy, Religion, Economic Activity, Migration,
Fertility etc..

It is widely used for planning and formulation of policies and effective Public
Administration by the Central/State/UT Governments. Apart from this, Census data are used for
delimitation and reservation of Constituencies for Parliamentary, Assembly, Panchayats and other
Local Bodies. Thus, the public are to cooperate in Census taking and provide the correct
information. Some of the important provisions in the Census Act, 1948 are reproduced below for
information of the public.

(ii) Section 8 :—Asking of questions and obligation to answer.—(1) A Census-officer
may ask all such questions of all persons within the limits of the local area for which he is
appointed, as by instructions issued in this behalf by the Central Government and published in the
Official Gazette, he may be directed to ask.

(2) Every person of whom any question is asked under sub-section (1) shall be legally
bound to answer such question to the best of his knowledge or belief :

Provided that no person shall be bound to state the name of any female member of his
household, and no woman shall be bound to state the name of her husband or deceased husband or
of any other person whose name she is forbidden by custom to mention.

(iii) Section 9 :—Qccupier to permit access and affixing of number.—Every person
occupying any house, enclosure, vessel or other place shall allow census-officers such access
thereto as they may require for the purposes of the census and as, having regard to the customs of
the country, may be reasonable, and shall allow them to paint on, or affix to, the place such
letters, marks or numbers as may be necessary for the purposes of the census.
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(iv) Section 10 :—~Occupier or manager to fill up schedule.—(1) Subject to such orders as
the Deputy Commissioner-cum-Principal Census Officer may issue in this behalf, a census officer
may, within the local area for which he is appointed, leave or cause to be left a schedule at any
dwelling-house or with the manager or any officer of any commercial or industrial establishment,
for the purpose of its being filled up by the occupiers of such house or of any specified part thereof
or by such manager or officer with such particulars as the Deputy Commissioner-cum-Principal
Census Officers may direct regarding the inmates of such house or part thereof, or the persons
employed under such manager or officer, as the case may be, at the time of the taking of the
census.

(2) When such schedule has been so left, the said occupier, manager or officer, as the case
may be, shall fill it up or cause it to be filled upto the best of his knowledge or belief so far as
regards the inmates of such house or part thereof or the persons employed under him, as the case
may be, at the time aforesaid, and shall sign his name thereto and, when so required, shall deliver
the schedule so filled up and signed to the census-officer or to such person as the census-officer
may direct.

(v) Section 11 :—Penalties.—(1) (a) Any census-officer or any person lawfully required to
give assistance towards the taking of census who refuses to perform any duty imposed upon him
by this Act or any rule made thereunder, or any person who hinders or obstructs another person in
performing any such duty, or

(aa) any census-officer or any person lawfully required to give assistance towards the
taking of a census who neglects to use reasonable diligence in performing any
duty imposed upon him or in obeying any order issued to him in accordance with
this Act or any rule made thereunder or any person who hinders or obstructs
another person in performing any such duty or obeying any such order, or;

(d) any person who intentionally gives a false answer to, or refuses to answer to the
best of his knowledge or belief, any question asked of him by a census-officer
which he is legally bound by section 8 to answer, or

(e) any person occupying any house, enclosure, vessel or other place who refuses to
allow a census-officer such reasonable access thereto as he is required by section
9 to allow, or

(f) any person who, removes, obliterates, alters, or damages any letters, marks or
numbers which have been painted or affixed for the purposes of the census, or

(g) any person who, having been required under section 10 to fill up a schedule,
knowingly and without sufficient cause fails to comply with the provisions of that
section, or makes any false return there under, or

(h) any person who trespasses into a census office, shall be punishable with fine
which may extend to one thousand rupees and in case of a conviction under part
(a) shall also be punishable with imprisonment which may extend to three years.

2. Whoever abets any offence under sub-section (1) shall be punishable with fine which
may extend to one thousand rupees.

(vi) 15 :—Records of census not open to inspection nor admissible in evidence.—No
person shall have a right to inspect any book, register or record made by a census-officer in the
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discharge of his duty as such, or any schedule delivered under section 10, and
notwithstanding anything to the contrary in the Bharatiya Sakshya Adhiniyam, 2023 (47 of 2023),
no entry in any such book, register, record or schedule shall be admissible as evidence in any civil
proceeding whatsoever or in any criminal proceeding other than a prosecution under this Act or
any other law for any act or omission which constitutes an offence under this Act.

By order,

Sd/-
SANJAY GUPTA,
Chief Secretary.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, 21st April, 2026

No. HHC/ Estt.3(406)/95-11.—02 days commuted leave for 16-03-2026 & 17-03-2026, is
hereby sanctioned, ex-post-facto, in favour of Shri Gopal Sawroop Kaushal, Deputy Registrar of

this Registry.

Certified that Shri Gopal Sawroop Kaushal has joined the same post and at the same station
from where he had proceeded on leave after the expiry of the above leave period.

Certified that Shri Gopal Sawroop Kaushal would have continued to officiate the same post
of Deputy Registrar but for his proceeding on leave.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Dated, 17th April, 2026
No. HHC/Estt.3(868)/2014.—03 days commuted leave w.e.f- 11-03-2026 to 13-03-2026,
with permission to suffix second Saturday and Sunday fell on 14-03-2026 & 15-03-2026, is hereby

sanctioned. ex-post-facto, in favour of Shri Anant Parihar, Court Master of this Registry.

Certified that Shri Anant Parihar has joined the same post and at the same station from
where he had proceeded on leave after the expiry of the above leave period.
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Certified that Shri Anant Parihar would have continued to officiate the same post of Court
Master but for his proceeding on leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, 18th April, 2026

No. HHC/Admn.16(13)74-XII.—Hon'ble the Chief Justice, in exercise of the powers
vested in him U/S 139(b) of the Code of Civil Procedure, 1906, Section 333(1)(b) of the Bharatiya
Nagarik Suraksha Sanhita, 2023 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment &
Control) Rules, 2007, has been pleased to appoint Ms. Pritma Kumari (HIM/421/2018) and
Ms. Megha (HIM/198/2016). Advocates, as Oath Commissioners, at District Courts, Chakkar,
Shimla, for a period of two years with immediate effect, for administering oaths and affirmations
on affidavits to the deponents under the aforesaid Codes and Rules.

By order of Hon’ble the Chief Justice,

Sd/-

Registrar (Administration).

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION

Dated, 18th April, 2026

No. HHC/Admn.16(13)74-XII.—Hon'ble the Chief Justice, in exercise of the powers
vested in him U/S 139(b) of the Code of Civil Procedure, 1908, Section 333(1)(b) of the Bharatiya
Nagarik Suraksha Sanhita, 2023 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment &
Control) Rules, 2007, has been pleased to appoint Sh. Vedant Raj Singh Jhagta (HIM/33/2025) and
Ms. Diksha Banchaik (HIM/300/2023), Advocates, as Oath Commissioners at Chopal, District
Shimla, H.P., for a period of two years with immediate effect, for administering oaths and
affirmations on affidavits to the deponents under the aforesaid Codes and Rules.

By order of Hon’ble the Chief Justice,

Sd/-
Registrar (Administration).
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Dated, 18th April, 2026

No. HHC/Estt.6(73)/2008-1V.—In exercise of the powers vested in him under Article 229
of the Constitution of India and all other enabling powers in this behalf, Hon'ble the Chief Justice is
pleased to appoint Ms. Khushi Soharu, d/o Sh. Vijay Paul Singh Soharu, R/o House No.7, Ward
No.3, Partap Nagar, Hamirpur, Tehsil & District Hamirpur, H.P., as Law Clerk-cum-Research
Assistant of the choice of Hon'ble Mr. Justice Bipin Chander Negi, Judge, for a period of one year,
with immediate effect, on the fixed remuneration of Rs. 40,000/- per month, subject to the terms
and conditions as notified vide Notification dated 19/25-5-2016.

By order,

High court of H.P.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, 18th April, 2026

No. HHC/Admn.16 (10)74-VII.—Hon'ble the Chief Justice, in exercise of the powers
vested in him U/S 139(b) of the Code of Civil Procedure, 1908, Section 333(1)(b) of the Bharatiya
Nagarik Suraksha Sanhita, 2023 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment &
Control) Rules, 2007, has been pleased to appoint Sh. Bharat Thakur (HIM/126/2025), Advocate,
as Oath Commissioner at Manali, H.P., for a period of two years w.e.f 22-04-2026, for
administering oaths and affirmations on affidavits to the deponents under the aforesaid Codes and
Rules.

By order of Hon’ble the Chief Justice,

Sd/-

Registrar (Administration).

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Dated, 18th April, 2026

No. HHC/Estt.3(409)/95-1.—19 days earned leave on and with effect from 20-04-2026 to
08-05-2026,with permission to prefix Sunday falling on 19-04-2026 and suffix second Saturday
and Sunday falling on 09-05-2026 & 10-05-2026 is hereby sanctioned in favour of Shri Padam Dev
Sharma, Additional Registrar of this Registry.

Certified that Shri Padam Dev Sharma is likely to join the same post and at the same station
from where he proceeds on leave after the expiry of the above leave period.
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Also certified that Shri Padam Dev Sharma, would have continued to officiate the same post
of Additional Registrar but for his proceeding on leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, 10th April, 2026
No. HHC/Rules/CPADR/05.—In exercise of the powers conferred by Section 89(2)(d) and
Part X of the Code of Civil Procedure,1908, the High Court of Himachal Pradesh is pleased to

make the following amendments in Part-II of the High Court of Himachal Pradesh Civil Procedure
Alternative Dispute Resolution and Medication Rules, 2005:—

1 |Short Title and |i. These Rules shall be called “The High Court of Himachal Pradesh
commencement |Civil Procedure Alternative Dispute Resolution and Medication 5th
Amendment Rules, 2026.”

ii. These Rules shall come into force from the date of publication in the
official gazette.

2 |Amendment(s) |The corresponding Table of Rule-26 shall be substituted as under:—

SI. Nature of Case Honorarium
No.
1 | On settlement through | Rs. 5,000/- per case (with two or more
meditation of a | connected cases, the maximum would
matrimonial case | be Rs. 6,000/-).
(including criminal),
custody, guardianship,
probate, partition and
possession.
2 | All other matters Rs. 4,000/- per case (with two or more
connected cases, the maximum would
be Rs. 5,000/-).
3 | Connected Case Rs. 2,500 per case subject to a
maximum of Rs. 3,000/- (regardless of
the number of connected cases).
4 | In case of no Honorarium from the available State
settlement Grant at the rate of Rs. 2,000/- per
case, not settle despite three effective
sittings, as  certified by the
Coordinator Mediation Centre.

By order Hon’ble high court of Himachal Pradesh,

Sd/-
Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Dated, 18th April, 2026
No. HHC/GAZ/14-408/2020.—Hon’ble the Chief Justice has been pleased to grant ex-post
facto sanction of 03 days’ commuted leave w.e.f. 25-02-2026 to 27-02-2026 in favour of Ms. Ritu
Sinha, Civil Judge-cum-JMFC, Rajgarh, H.P.

Certified that Ms. Ritu Sinha had joined the same post and at the same station from where
she proceeded on leave after the expiry of the above period of leave.

Also certified that Ms. Ritu Sinha would have continued to hold the post of Civil Judge-
cum- JMFC, Rajgarh, H.P., but for her proceeding on leave for the above period.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, 18th April, 2026
No. HHC/ Estt.3(590)/2007.—12 days earned leave on and w.ef 17-03-2026 to
28-03-2026, with permission to suffix Sunday fell on 29-03-2026, is hereby sanctioned ex-post-

facto, in favour of Smt. Ramninder Kaur, Court Master of this Registry.

Certified that Smt. Ramninder Kaur has joined the same post and at the same station from
where she had proceeded on leave after the expiry of the above leave period.

Certified that Smt. Ramninder Kaur would have continued to officiate the same post of
Court Master but for her proceeding on leave.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, 18th April, 2026

No. HHC/GAZ/14-258/03-1.—Hon'ble the Chief Justice has been pleased to grant 09 days'
earned leave w.e.f. 20-04-2026 to 28-04-2026 with permission to prefix Sunday falling on
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19-04-2026 in favour of Sh. Avinash Chander, Additional District and Sessions Judge,
Sundernagar.

Certified that Sh. Avinash Chander is likely to join the same post and at the same station
from where he proceeds on leave, after expiry of the above period of leave.

Also certified that Sh. Avinash Chander would have continued to hold the post of
Additional District and Sessions Judge, Sundernagar but for his proceeding on leave for the above
period.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, 18th April, 2026

No. HHC/Estt.3(466)/96.—03 days commuted leave w.e.f. 23-03-2026 to 25-03-2026, with
permission to suffix gazetted holiday and High Court holiday fell on 26-03-2026 & 27-03-2026, is
hereby sanctioned, ex-post-facto, in favour of Shri Maan Dass Mokhta, Court Master of this
Registry.

Certified that Shri Maan Dass Mokhta has joined the same post and at the same station from
where he had proceeded on leave after the expiry of the above leave period.

Certified that Shri Maan Dass Mokhta would have continued to officiate the same post of
Court Master but for his proceeding on leave.
By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, 17th April, 2026

No. HHC/Estt. 3(716)/2009.—08 days earned leave w.e.f 05-03-2026 to 12-03-2026, is
hereby sanctioned, ex-post-facto, in favour of Smt. Asha Thakur, Court Master of this Registry.

Certified that Smt. Asha Thakur has joined the same post and at the same station from
where she had proceeded on leave after the expiry of the above leave period
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Certified that Smt. Asha Thakur would have continued to officiate the same post of Court
Master but for her proceeding on leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, 9th April, 2026

No. HHC/Admn.6(23)/74-XVII.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2(32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
declare the Senior Civil Judge-cum-ACJM, Ghumarwin as Drawing and Disbursing Officer in
respect of the Court of Civil Judge-cum-JMFC, Court no. II, Ghumarwin and also the Controlling
Officer for the purpose of salary, T.A. etc. in respect of Class II to IV establishments attached to the
aforesaid Court under Major Head "2014 Administration of Justice" till Smt. Swati Barwal, Civil
Judge-cum-JMFC, Court no. II, Ghumarwin returns from leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, 10th April, 2026
HHC/Estt.3(649)2009.—10 days earned leave on and with effect from 16-04-2026 to
25-04-2026 with permission to prefix second Saturday, Sunday and gazette holidays falling on and
with effect from 11-04-2026 & 15-04-2026 and suffix Sunday falling on 26-04-2026 is hereby
sanctioned in favour of Sh. Pritam Singh Thakur, Court Secretary of this Registry.

Certified that Sh. Pritam Singh Thakur, is likely to join the same post and at the same
station from where he proceeds on leaveafter the expiry of the above leave period.

Also certified that Sh. Pritam Singh Thakur, would have continued to officiate the same
post of Court Secretary but for his proceeding on leave.

By order,

Sd/-

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Dated, 9th April, 2026

No. HHC/GAZ/14-265/03-11.—Hon’ble the Chief Justice has been pleased to grant 07
days’ earned leave w.e.f. 16-04-2026 to 22-04-2026, with permission to prefix 09-04-2026,
10-04-2026 and 13-04-2026 being to and fro journey days and 11-04-2026, 12-04-2026,
14-04-2026 and 15-04-2026 being second Saturday, Sunday and Gazetted holiday in favour of
Dr. Abira Basu, Additional District and Sessions Judge, Sarkaghat, H.P.

Certified that Dr. Abira Basu is likely to join the same post and at the same station from
where she proceeds on leave after the expiry of the above leave period.

Certified that Dr. Abira Basu, would have continued to hold the post of Additional District
and Sessions Judge, Sarkaghat but for her proceeding on leave for the above period.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, 10th April, 2026

No. HHC/Admn.6(18)77-1X-Part.—In exercise of the powers vested in it under Section 11
of Bhartiya Nagarik Suraksha Sanhita, 2023, the Hon'ble the High Court of Himachal Pradesh has
been pleased to confer the powers of Special Judicial Magistrate 1st Class upon Sh. Manoj Kumar
(HAS), Joint Commissioner, Municipal Corporation, Una for a period of one year with immediate
effect, to try the offences detailed in Schedule-IT of Section 383 and 352 of the Himachal Pradesh
Municipal Corporation Act, 1994 with power to try the aforesaid offences summarily under section
283 of Bhartiya Nagarik Suraksha Sanhita, 2023, within the local limits of Municipal Corporation,
Una.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, 10th April, 2026

No. HHC/Admn.28(45)94-I11-Part.—In supersession of the Registry Notification No.
HHC/Admn.28(45)94-111-1768-82, dated 12/13-01-2026, the Hon'ble High Court of Himachal
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Pradesh has order to discontinue the Circuit Court sittings of Civil Judge-cum-JMFC-II, Sarkaghat
at Jogindernagar with immediate effect.

By order,

Sd/-

Registrar General.

In the Court of Naib Tehsildar-cum- Executive Magistrate, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Bimla Devi
Versus
General Public
Notice to General Public.

Bimla Devi d/o Amar Singh, r/o Village Gori, Tehsil Dhatwal at Bijhari, Distt. Hamirpur
(H.P.) has applied in this office for the entry of her date of birth, which took place on 20-12-1957
but due to ignorance it could not be entered in the record of Gram Panchayat Kathiana. In this
regard, the applicant Bimla Devi has submitted the requisite documents mentioning her date of
birth as 20-12-1957.

The general public is hereby informed through this notice that if anyone has any objection
regarding the entry of date of birth of the applicant i.e. 20-12-1957, they can either in person or
through counsel file their objections before the undersigned within 30 days from the date of
publication of this notice, otherwise the matter shall be proceeded further accordingly.

Issued under my hand and seal of the court on 06-04-2026.
Seal. Sd/-

Executive Magistrate,
Dhatwal at Bijhari, District Hamirpur (H.P.).

In the Court of Naib Tehsildar-cum- Executive Magistrate, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Piar Chand
Versus

General Public
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Notice to General Public.

Piar Chand s/o Saunu Ram, Village Paplohal Hazaru, Tehsil Dhatwal at Bijhari, Distt.
Hamirpur (H.P.) has applied in this office for the entry of his date of birth, which took place on
10-04-1954 but due to ignorance it could not be entered in the record of Gram Panchayat
Dhandwin. In this regard, the applicant Piar Chand has submitted the requisite documents
mentioning his date of birth as 10-04-1954.

General public is hereby informed through this notice that if anyone has any objection
regarding the entry of date of birth of the applicant i.e. 20-12-1957, they can either in person or
through counsel can file their objections before the undersigned within 30 days from the date of
publication of this notice, otherwise the matter shall be proceeded further accordingly.

Issued under my hand and seal of the court on 06-04-2026.

Seal. Sd/-
Executive Magistrate,
Dhatwal at Bijhari, District Hamirpur (H.P.).

In the Court of Naib Tehsildar-cum-Executive Magistrate, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Ranbir Singh
Versus
General Public
Notice to General Public.

Ranbir Singh s/o Zulfi Ram, r/o Village Dugwar, Tehsil Dhatwal at Bijhari, Distt. Hamirpur
(H.P.) has applied in this office for the entry of his date of birth, which took place on 10-05-1967
but due to ignorance it could not be entered in the record of Gram Panchayat Kulhera. In this
regard, the applicant Ranbir Singh has submitted the requisite documents mentioning his date of
birth as 10-05-1967.

The general public is hereby informed through this notice that if any person having any
objection regarding the entry of date of birth of the applicant i.e. 10-05-1967, they can either in
person or through counsel can file their objections before the undersigned within 30 days from the
date of publicationof this notice, otherwise the matter shall be proceeded further accordingly.

Issued under my hand and seal of the court on 06-04-2026.

Seal. Sd/-
Executive Magistrate,
Dhatwal at Bijhari, District Hamirpur (H.P.).
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9 ITQTeld dEdIeieR ATeM Ud 98rId garsdl god Aof, Ak,
aedle e, e s9RgR (fRovo)

3T ﬁﬂag - 13—05—2026

Sl fBROT aTel Ul el STaR, M FaRil Held $@R ucel, Al g9, dedrd AraH,
fSter gHRYR (fBovo) |

STH ST dAT

g —grefA—u5 R AW Rl aR |

ST fhROT aTell Il Jehel STy, TMd Mardl #eTel Sear ucel, dIoll g1, dedlel R,
forer HRYR (fBovo) 7 a1 13—04—2026 BT 9 IM&Teld H UP URM—U3 WRd a1 g &
IEHT M BRTSTT ATl b1 S, Hiol g, Tediiad e, e g9RgR 3 favor HAR @,
R A S8 Il 4 fBRVT Tl &6 & G SHSD Ul BT A9 PITSId bl ST HIST 8ATe
H gD HAR Tol & 9 A SNIE SHD Ul BT A9 D STHR qul © | UIRAT 31d oA dar
PR BRTGIT AT ST, A BT, dediel AraH, RTell 89RYR H U1 A {HRoT HART IuAH
fROT gTer g 31U+ Uil T A9 el HAR IUAH Db SIHR ol HRAT ATedl & |

3 U STABR BRI 3 SHdT & Jfad fear orar & fo afe fod afdq & SwRiad
WSk & A @ SO R IR Hls Yok Td UARIST B Al 98 JATAdd AT Gl anid
13—05—2026 DI QMU 2.00 ol HMH AR BIOR ITETAT BB U] IoR U B AT & |
TR U & 91 Bl [ BT TR Bifdel I 9 8N 9O Wiy & yref=r—ua o 9
ORI IR ATGLD 3N UIRd HR Q2 S |

U FIAER AMSR I T N BRIER I Aol fAB 17—04—2026 P SR 11T |

AR | EITENRT / —
WERIe |HTEdl v Ao,
e, dedlel A, fSrer s9RgR (fBovo) |

9 ITQTeld dEdIeieR ATeM Ud 98rId garsdl god aof, Ak,
Tedie AR, e sHRgR (fRovo)

3T ﬁﬂag © 13—05—2026

8 d9h STHR YF YbI OlGR, Md Faril HEld SR ucel, AN g$l, dgdid AR,
fSterm gHRYR (fBovo) |

ERIR|

JATH ST-d

g —urefAT-u3 aRIY M gowl aR |
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8 996 STHR Y Y3 OlaR, Md ARl Aeld SR Ucel, Aol g9, dgdid AR,
e siRYR, (fRodo) o faTis 13—04—2026 P $H QT H TP URA-UT WA fbar & &
IABI M BTG AT Sl S, AIS 8Ad, dedildl Arad, foTell 89RYR, H 99 &l §, URw
3 S8 IHPI A %D STH Gol © | Uil 3F GO HRaAl B BN AT ST, HIGT BT,

dedlel e, [Tl SHRYR H AT 19 d¥] SUAM ded SIGHR Gl HRaHT ITedl & |

3d: S SYIBR §RT 3 SHal &l gfad fbar mar & & afe e afdd o Swiad
grefl & M BT §OR B IR Blg SoR UG YRS & I I8 IATAde AT Jhledd dRI

13—05—2026 Pl QIUBR 2.00 g0l BT TG BIGR AGTAd BIDHR JUAT IR UL B AD o |
IR U & dre fHAT {6 1 UARTST Pifdel FHRIG | BT dr el & yreiA-usd wRoAH
ORI I AP AT UIRT HR & ST |

U FIAER ABR QAT T N BRIER I ATl fAB 17—04—2026 DI SR 1T |

ATER | AR / —
AEIS FHTEdT werd Srofl,
AR, e e, e g9RYR, f2ovo |

¥ 3[aTd dedielaR AR Ud Werie gasdr g Sof, e,
aedie e, forem sRER, fRovo

3T ﬁﬂag © 13—05—2026

S fBROT aTer Ul e STaR, Ma FaRil Held $@R ucel, Al g9, dgdld AaH,
fSter gHRYR (fBovo) |

ERIR|

STH ST dAT

g —grefA-u3 aRIU M gowd aR |

ST fROT ATl Ul G&beT STehR, Md ARl ATl Sedr ueer Aol g1, dedlel AR,
e BARYR, (fBovo) =1 Al 13—04—2026 P $H STl H T URIF—U3 URId fHa1 8 &
IHDT 91 BT A DTS Al STl I, HIGT 82T, d8¥iiel e, el gHRYR § a9dl a9 &,
IR 3T S8 IAP] A9 1T SRR &l © | U7 34 GO HRaAT PR BRTSI Al <41, AT
B, dEdal AeH, R7elr SRR H Suel 91 A d=dl UM AT SIdHR GOl bRaTT ATed]

=

3T 9 STABR BRI 3 AT & Jfad fhar orar & fo afe fod afdq & SwRiad
WSk & T @ SO R IR HIs SoRk Td UARIST B Al 98 JNTAdT AT it anid
13—05—2026 1 QISX 2.00 Jol GHM AGM BIOR AQTAT B8IHR AUAT SoR UL IR FHT & |
TR U & 91 Bl 5 &1 TR Bifdel I 9 8N 9O Uiy & yref=r—ua o =
ORI IR ATGLID 33 YIRd HR Q2 ST |

Y SIAER HIER IfTeld d W FWIER I Aol & 17—-04—2026 DI NI §afl |

BIEN BEITENRT / —
HERI® |ATEdl ueM Ao,
e, dedie AraH, frer s9RgR (fBovo) |
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9 IISTId PRIGNT TUSIBRT Td dedldeR, Ara,
aedle e, e s9RgR (fRovo)

ST o™ HARI QAT Al IM, A8 aRXCl, SIHER Sars], dgdrd A, RTel s9RYR
(f2omo) |

ERIE
STH ST dAT

a9 ——UTA—ua SR gRT 13(3) 57 U Hg USITHROT 374, 1960.

ST e HARI QAT Al IM, A8 aRCl, SIHER Sars], dgdrd A, RTel s9RYR
(fBodo) &1 arrded uF HHR Rpls d WU U ARd 9 PRI § YIS AT 8, Aled FaN
U ST TS 16—08—1968 ®I UTT UaTId bical Aol & Rble H g6l 8] ®HRal Al qoll
39 g8 37Ul Iad o Y 16—08—1968 DI TR UM U= Plcell el § qoi HRAMI
=TE © |

A T WRPNI STASR Toic §RT I AT &l |grod fHar S g & SR
ST et AN Al M B S A 16—08—1968 DI U U= Dlcal fafern &
Rore # T R IR Blg AMURT & I I8 ATIdT AT Jhloldd faid 04—05—2026 BT deTd
BT AR, ST HRYR DI UI: 10.00 Tl IURT R AUYAT IR UL B FHdT © | 37H
AT BT AR F By W IR AT YRS A M DI G H UHARB] B! 3FA H oAlg SIRAM
Tq e AN BT S fdfd 16—08—1968 I UM U= Plcall el # a6 &RT & AR

MR WRT &R 3T SIRIAT |

T 3IATR AIER JGTAd G WX EWIER ¥ 31l Q1% 31—-03—2026 BT SRI BT |

AR | FEIRT / —
HRIBR] TUSIHNI, TedTd

e, fSterm gHRgR (fBovo) |

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bhoranj,
District Hamirpur (H.P.)

1. Sh. Arvind Singh s/o Sh. Pathania, V.P.O. Chamboh, Tehsil Bhoranj, Distt. Hamirpur
(H.P.) 28 years old.

2. Mamta Guleria d/o Chamel Singh, Village Balh, P.O. Mohin, Tehsil & Distt.
Hamirpur, 27 years old.

Versus
General Public
Sh. Arvind Singh s/o Sh. Pathania, V.P.O. Chamboh, Tehsil Bhoranj, Distt. Hamirpur,

(H.P.) 28 & Mamta Guleria d/o Chamel Singh, Village Balh, P.O. Mohin, Tehsil & Distt.
Hamirpur, H.P. have filed an application alongwith affidavits in this court under section 16 of
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Special Marriage Act, 1954 (Central Act) (as amended by the Marriage laws amendment by Act 01,
49 of 2001) that they have solemnized their marriage ceremony on dated 28-02-2026 at Village
Chamboh, P.O. Chamboh, Tehsil Bhoranj, Distt. Hamirpur, H.P. as per Hindu Rites and Customs
and they are living together as husband and wife since then. Hence their marriage may be registered
under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objections personally or in writing before this
court on or before 07-05-2026. After that no objection will be entertained and marriage will be
registered accordingly.

Issued today on 02-04-2026 under my hand and seal of the Court.

Seal. Sd/-

Marriage Officer-cum-Sub-Division Magistrate,
Bhoranj, Distt. Hamirpur (H.P.).

¥ ITQTAd SU—ATSd JUSIRIGNI, Wk, forar s9RgR (fRovo)

1. IHAT <A1 TN B9 I, T GaRarg, S0 Camsl Feeidn, dgde Wk, e 8RR,
fRomo - ogrfefar |

M ST - yfoarar |

v —fqare uSiiaoT 39 &Ry 8(4) fdarg Usiiaxor Mg, 1996 & MfH TS HRAT IR |

SRIFT favg & A=d # ST <dl 7 e 31—03—2026 BI 3f7de U a1 &
I 3B 08—11—1982 &I fawg Afa—Ramil & JTAR = 89 IS JF & AT, T TARATS
HIGT Hal, dedlel 9IRS, RS 8RR & 1 fdare fbar € <fd &l sRuher 98 9™ de=mad
gy farerar, dexiial 9N § g9 =8l 8 a1 | wifehar o9 59 fdare & I darad feda
=g # &5 HRamT A 2 |

31T 39 STAER gRT MH SiFar & Jfud fhar orar @ & g9 farg dofievor ar- fady
BT Blg SOk /TARIS 8 Al g8 ITATd / IhTaid- IR 8IhR Qi 07—05—2026 Th TaxTol
U HR FhHAl 2| BOR T 3 & [ H UhadRBT SRR A # T8 SHR JANH Hriara!
BT SR | SHDH 916 BT SoR SR FIR—IT A 817 |

31TST &1 02—04—2026 DT WX FWIER g HIBR IaTeld A ST §aTT |

AR | FXARIRT / —
IT—HvSe GUSIIGRI Td fdarg goiiaor STfera,
AR, RS1er gRgR (fBovo) |



1262 o193, fRHTaet UQer, 24 31, 2026 /04 ARG, 1948

9 Tl deYUIdeR Ud 98 HEdl yom o AN,
agdle e, e s9RgR (fRovo)

3T ﬁﬂag - 04—05—2026

ST HHeTe HART GAT 21 e oTel, M T SIHER oviel, dediiadl AaH, e s9RYR
(fRowo) |

ERIE

STH STAdAT

a9 ——UTA—u5 SR gRT 13(3) W79 U Hg USITHROT 374, 1960.

ST HHCY HART YAT 571 A ofTed, a9 STHER geel, dedra e, RTe s9RYR
BT e UF FHK Role g 20 U3 Al 59 BRI H UK g3l ©, rad Seoi@ 2 b
SHH ST A 31—03—1963 BT UM ARG ol & RPble § Tof A8 IAl FH! & qAT 374
I o AT 31—03—1963 B TN UM d=mdd H ol AT =N © |

3d: §H WRPHRI STER Toic gRT M oiFal &l gfud fear Sar g f6 Swiad
HHC HART BT ST I 31—03—1963 DI UM AT €T § Tof B IR PIg SMURT & Al
IE IAATATT AT gplela [dIdh 04—05—2026 I Tl A&, Tar gHRYR # SIUR 2.00 qf
IURYT BIHR AT IR UL R AHAT & | PIg |l IOR IT TARTST 7 3 Bl G H THaRw]
PIIMETE] 3l | oATg DR N HRIATE] Bl ST Ud 2l dHerer Gart g1 & e ard
B S AR 31—-03—1963 B UM Y=IT €I H qol BRI & AW FRAAGER Uikd &R QY
SR |

Yg SIATR HIBY ATl g AR BRIER I 377G [l 31—03—2026 DI TRI B3 |

AR | FXATERT / —
TEEH FHEAT H A0

e, dgdlel e, e gHRYR (fBovo) |

TAE T TENIdeR, dgdrd "eH, forear sHRgR (fRovo)
s M Rig g3 U M, HeTdl STTSaTe, Aol d91, dedid e, Rrar s9RER (Bovo) |

ERIR

STH ST dAT

s 9 R¥g g3 U M, F8ld SIS, Aol g, dgdlal AaH, e g9RgR (fRovo)
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In the Court of Sub-Divisional Magistrate Exercising the Powers of Marriage Officer
Nadaun, District Hamirpur (H.P.)

In the matter of :

1.  Ankush Parmar s/o Jagan Parmar, r/o Village & Post Office Rail, Tehsil Nadaun,
District Hamirpur (H.P.)

2.  Sneha Sharma d/o Jai Gopal Sharma, r/o Village & Post Office Khaggal, Tehsil &
District Hamirpur (H.P.) . .Applicants.

Versus
General Public
Subject.— Notice for Registration of Marriage Under Special Marriage Act, 1954.

The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 11-10-2024 at Village Khaggal, Tehsil &
District Hamirpur and they are living as husband and wife since then, hence their marriage may be
registered.

Therefore, the general public is hereby informed through this notice that if any person who
have objection regarding this marriage can file the objections personally or in writing before this
office on or before 02-04-2026 at 11.00 A.M. The objection(s) after 02-05-2026 at 11.00 A.M. will
not be entertained by this office and then the marriage will be registered accordingly as per the law
prescribed.

Issued on this 23-02-2026 under my hand and seal of this office.
Seal. Sd/-

Sub-Divisional Magistrate-cum-Marriage Olfficer,
Nadaun, Distt. Hamirpur (H.P.).
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In the Court of Swati Dogra,HPAS Marriage Officer-cum-Sub-Divisional Magistrate, Barsar,
District Hamirpur (H.P.)

In the matter of :

1. Sh. Raj Kumar s/o Sh. Chandu Ram, r/o Village & P.O. Maharal, Tehsil Dhatwal at
Bijhari, District Hamirpur (H.P.)

2. Mrs. Ram Pyari (Ex-wife/Divorce of Sh. Birbal Singh, r/o Village Gahh, P.O.
Malraon, Tehsil Jhandutta, District Bilaspur (H.P.) at present r/o Village Gehran (Dholog), P.O.
Kalol, Tehsil Jhandutta, District Bilaspur, (H.P.) .. Applicants.

Versus
General Public
Subject.— Notice for Registration of Marriage.

Sh. Raj Kumar and Mrs. Ram Pyari have filed an application u/s 15 & 16 of Special
Marriage Act, 1954 alongwith affidavits and supporting documents in the court of undersigned,
stating therein that they have solemnized their marriage on 28-03-2026. Therefore, the general
public is hereby informed through this notice that if any person having any objection regarding this
marriage may file his/her objections personally or in writing before this court on or before 05-05-
2026. In case no objection is received by 05-05-2026, it will be presumed that there is no objection
to the registration of the above said marriage and the same will be registered accordingly.

Issued under my hand and seal of the court on 02-04-2026.
Seal. Sd/-

Marriage Officer-cam-SDM,
Sub-Division Barsar (H.P.).

In the Court of Sub-Divisional Magistrate, Sub-Division Barsar, District Hamirpur (H.P.)

In the matter of :

Smt. Godavari w/o Sh. Kartar Chand, r/o Village Mandyara, P.O. Bijhari, Tehsil
Dhatwal at Bijhari, District Hamirpur (H.P.) .. Applicant.

Versus
General Public

Subject— Registration of marriage under section 8(4) of the Himachal Pradesh Registration of
Marriage Act, 1996.

WHEREAS, an application has been received from the applicant Smt. Godawari alongwith
supporting documents and affidavits, stating therein that her marriage was solemnized with Sh.
Kartar Chand on 12-02-1975, but the same could not be registered in the office of the Local
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Registrar (Marriages)-cum-Secretary, Gram Panchayat Dandwin, Tehsil Dhatwal at Bijhari, District
Hamirpur (H.P.) within the stipulated period due to unavoidable circumstances. It is further stated
that Sh. Kartar Chand expired on 28-08-2020.

Now THEREFORE, the General Public is hereby informed through this proclamation that if any
person having any objection regarding registration of this marriage, he/she may file objections,
either personally or in writing before this court on or before 07-05-2026. In case no objection is
received by the said date, it shall be presumed that there is no objection to the registration of the
said marriage and the same shall be registered accordingly.

Issued under my hand and seal of the court on 07-04-2025.

Seal. Sd/-
Sub-Division Magistrate,
Sub-Division Barsar (H.P.).
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In the Court of Sub-Divisional Magistrate Exercising the Powers of Marriage Officer,
Nadaun, District Hamirpur (H.P.)

In the matter of:

1. Sunita Devi wd/o Dinesh Kumar, r/o Village Kangoo & Post Office Kangoo, Tehsil
Kangoo, District Hamirpur (H.P.).

2. Shammy Kumar s/o Duni Chand, r/o Village Kiyor, Post Office Bhatawan, Tehsil
Khundian, District Kangra (H.P.).

General Public

Subject.— Notice for Registration of Marriage Under Special Marriage Act, 1954.

The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 19-09-20-25 at Village Maloti, Post Office Bara,
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Tehsil Nadaun and they are living as husband and wife since then, hence their marriage may be
registered.

Therefore, the general public is hereby informed through this notice that if any person who
have any objection regarding this marriage can file the objections personally or in writing before
this office on or before 05-05-2026 at 11.00 A.M. The objection(s) after 05-05-2026 at 11.00 A.M.
will not be entertained by this office and then the marriage will be registered accordingly as per the
law prescribed.

Issued on this 10-03-2026 under my hand and seal of this office.

Seal. Sd/-
Sub-Divisional Magistrate-cum-Marriage Officer,
Nadaun, Distt. Hamirpur (H.P.).

In the Court of Sub-Divisional Magistrate Exercising the Powers of Marriage Officer,
Nadaun, District Hamirpur (H.P.)

In the matter of:

1. Prashant Devgun s/o Tilkak Raj Devgun, /0 4P/202 AWHO, Township Greater Noida
Tugalpu, Gautam Budh Nagra, Uttar Pradesh.

2. Shivani d/o Sukh Dev Sharma, r/o Village Baag, Post Office Dhaneta, Tehsil Nadaun,
District Hamirpur (H.P.).

Vs
General Public
Subject.— Notice for Registration of Marriage Under Special Marriage Act, 1954.

The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 16-04-2019 at Village Baag, Post Office
Dhaneta, Tehsil Nadaun, Distt. Hamirpur (H.P.) and they are living as husband and wife since then,
hence their marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
have any objection regarding this marriage can file the objections personally or in writing before
this office on or before 05-05-2026 at 11.00 A.M. The objection(s) after 05-05-2026 at 11.00 A.M.
will not be entertained by this office and then the marriage will be registered accordingly as per the
law prescribed.

Issued on this 10-03-2026 under my hand and seal of this office.

Seal. Sd/-
Sub-Divisional Magistrate-cum-Marriage Olfficer,
Nadaun, Distt. Hamirpur (H.P.).
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In the court of Naib Tehsildar-cum-Executive Magistrate, Raja Ka Talab,
Distt. Kangra (H.P.)

File No. /NTEH/2026 Date of Institution : 13-04-2026
Case Titled : Rigistration of Birth

Janmej Singh s/o Sahab Singh, r/o Village Batrahan & P.O. Kuthandal, Sub-Tehsil Raja Ka
Talab, Distt. Kangra (H.P.).

Versus
General Public

Whereas Janmej Singh s/o Sahab Singh, r/o Village Batrahan & P.O. Kuthandal, Sub-Tehsil
Raja Ka Talab, Distt. Kangra (H.P.) has filed an application before the undersigned that her date of
birth is 20-12-1961 but due to ignorances and lack of knowledge it has not been entered in the
concerned Gram Panchayat register. He has further stated that he wants to get it registered in gram
Panchayat batrahan, Sub-Tehsil Raja Ka Talab.

The applicant has attached non-availability certificate, recommendation of Chife Registrar
(Birth & Death)-cum- Director health Services Himachal Pradesh Shimla-9. Affidavit of two
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witnesses namely Sh. Sahab Singh s/o Sh. Dulo Ram/ r/o Village Hara & P.O. Kuthandal, Sub-
Tehsil Raja Ka Talab, Distt. Kangra (H.P.) & Sh. Bachitar Singh s/o Mircltu Ram/ r/o Village Hara
& P.O. Kuthandal, Sub-Tehsil Raja Ka Talab, Distt. Kangra (H.P.) have been attached in support of
his claim.

Now, therefore, in pursuance of section 13(3) of the Registration of Birth & Death Act,
1969 a proclamation to all general public concerned is hereby issued that objections in this regard
i.e. to enter the date of birth of Janmei Singh s/o Sh. Sahab Singh shall be heard by the undersigned
on 30-05-2026 in his court at Raja Ka Talab. Anyone having any objections in the matter may do
so on the said date and place in person or through legal practitioner or his/her recognised agent. In
case non-appearence, the proceedings will continue ex-parte and necessary action in this matter
will be taken accordingly as per law.

Given under my hand and seal of the court on 16-04-2026.
Seal. Sd/-

Naib Tehsildar-cum-Executive Magistrate,
Raja Ka Talab, Distt. Kangra (H.P.).
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In the court of Naib Tehsildar-cum-Executive Magistrate, Raja Ka Talab,
Distt. Kangra (H.P.)

File No: /TEH/2026 Date of Institution : 02-04-2026
Case Titled : Correction of name

Tilak Raj s/o Lakshman Dass, r/o Village Sujjal, P.O. & Sub-Tehsil Raja Ka Talab, Distt.
Kangra (H.P.) . .Applicant.

Versus
General Public . .Respondent.

Whereas Tilak Raj s/o Lakshman Dass, r/o Village Sujjal, P.O. & Sub-Tehsil Raja Ka
Talab, Distt. Kangra (H.P.) has filed an application before the undersigned in which he stated that
his correct father name according to Gram Panchayat record, Aadhar Card, Bank record, Mark List
etc. is Lakshman Dass s/o Palo but due to clerical mistake his name has been wrongly entered in
Revenue record of Mohal Sujal, Patwar Circle Bari, bearing Khata NO. 70.

The enquiry of the application filed by the applicant was conducted through filed revenue
agencies and after receving report from the field revenue agencies, it has been observed that the
applicant's father correct name is Lakshman Dass s/o Palo but the name of the applicant is father is
recorded in revenue record as Lachhman s/o Palo.

Now, therefore, in pursuance of section 38 of H.P. Land Revenue Act, 1954 proclamation is
hereby issued to all general public concerned that objections in this regard for correction of the
name of Lakshman Dass s/o Palo shall be heard by the undersigned on 16-05-2026 in his court at
Raja Ka Talab. Any person having any objection to make in the matter may do so on the said date
and place in person or through legal practitioner or through recoganised agent. In case of
non-appearence proceedings will be taken ex-parte and necessary action in this matter will be taken
accordingly as per law.

Given under my hand and seal of the court on 16-04-2026.
Seal. Sd/-

Naib Tehsildar-cam-Executive Magistrate,
Raja Ka Talab, Distt. Kangra (H.P.).

In the court of Naib Tehsildar-cum-Executive Magistrate, Raja Ka Talab,
Distt. Kangra (H.P.)

File No: /TEH/2026 Date of Institution : 02-04-2026
Case Titled : Correction of name

Name of applicant : Gagan Singh s/o Chando Ram, r/o Village & P.O. Bari, Sub-Tehsil
Raja Ka Talab, Distt. Kangra (H.P.) . .Applicant.

Versus
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General Public . .Respondent.

Whereas Gagan Singh s/o Chando Ram, r/o Village & P.O. Bari, Sub-Tehsil Raja Ka Talab,
Distt. Kangra (H.P.) has filed an application before the undersigned in which he has stated that his
mother's correct name according to Gram Panchayat record, Aadhar Card, Bank record, Mark List
etc. is Chhailo Devi w/o Chando Ram but due to clerical mistake her name has been wrongly
entered in Revenue record of Mohal Bari Khas bearing Khata No. 58 & Mohal Dar bearing Khata
No 5 Patwar Circle Bari.

The enquiry of the application filed by the applicant conducted through field revenue
agencies and after receving report from the field revenue agencies, it has been observed that the
applicant's mother correct name is Chhailo Devi w/o Chando Ram but the name of the applicant is
recorded in revenue record is Maya Devi w/o Chando Ram.

Now, therefore, in pursuance of section 38 of H.P. Land Revenue Act, 1954, proclamation
is hereby issued to all general public concerned that objections in this regard for correction of the
name of his mother Chhailo Devi w/o Chando Ram shall be heard by the undersigned on
16-05-2026 in his court at Raja Ka Talab. Any person having any objection to make in the matter
may do so on the said date and place in person or through legal practitioner or through recoganised
agent. In case of non-appearence proceedings will be taken ex-parte and necessary action in this
matter will be taken accordingly as per law.

Given under my hand and seal of the court on 16-04-2026.
Seal. Sd/-

Naib Tehsildar-cam-Executive Magistrate,
Raja Ka Talab, Distt. Kangra (H.P.).
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In the Court of Sub-Divisional Magistrate, Exercising the Power of Marriage Officer
Jawalamukhi, Distt. Kangra (H.P.)

In the matter of :

Smt. Kanta Devi d/o Late Sh. Lakhu Ram, r/o Village Tibbi, P.O. Kyarwan presently
widow of Sh. Roshan Lal s/o Kehar Singh, V.P.O. Bari Kalan, Tehsil Khundian, Distt. Kangra
(H.P.) _Applicant.

Versus

General Public .. Respondent.

Subject.—Notice for registration of Marriage under Section 8(4) of H.P. Registration of
Marriage Act, 1996.

The above applicant has filed an application u/s 8(4) of H.P. Registration of Marriage Act,
1996, alongwith affidavits and supporting documents in the court of undersigned in which she has
stated that her marriage was solemnized with Late Sh. Roshan Lal s/o Kehar Singh, at V.P.O. Bari
Kalan, Tehsil Khundian, Distt. Kangra (H.P.) on 05-12-1974 accordimg to Hindu Rites & customs,
in the presence of relatives and friends, but due to the lack of knowledge said marriage has not
been registered in the Gram Panchayat "Bari Kalan". Hence the direction of registration of marriage
may be issued to concerned Secretary of Gram Panchayat.

Therefore, the general public is hereby informed through this notice that if any person who
have any objection regarding this marriage can file the objections personally or in writing before
this office on or before 12-05-2026 at 11.00 A.M. The objection(s) after 12-05-2026 at 11.00 A.M.
will not be entertain by this Office and then the order of registration of said marriage issued
according as per the law prescribed.

Issued on this 10th day of April, 2026 under my hand and seal of this office.

Seal. Sd/-
Sub-Divisional Magistrate-cum- Marriage Officer,
Jawalamukhi, Distt. Kangra H.P.
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In the Court of Executive Magistrate, Tehsil Dharamshala, Distt. Kangra (H.P.)

Manoj Chaudhary s/o Sh. Jeeto Ram, r/o V.P.O. Nagnpatt, Tehsil Dharamshala, Distt. Kangra
(H.P.) Aadhar Card No. 8792 5471 6507.

Versus
General Public

Manoj Chaudhary s/o Sh. Jeeto Ram, r/o V.P.O. Nagnpatt, Tehsil Dharamshala, Distt.
Kangra (H.P.) Aadhar Card No. 8792 5471 6507 has submitted an application to undersigned for
the correction of name of my son Pranav Choudhary as mentioned in this birth certificate and old
Aadhar Card No. 8834 5277 2957. That the time of updating of Aadhar Card the AAdhar Card
service provider has wrongly entered the name of my son as Aditi Kumari and date of birth of my
son is also wrongly entered as 06-06-2016.

That the name of my son is required to be corrected in Aadhar Card as Parnav Choudhary
instead of Aditi Kumari and date of birth is required to be corrected 04-06-2017. Therefor though
this proclamation the General Public is here by informed that any person having any objection my
submit his objection in writing with in (30) thirty days from the date of publication of this notice in
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offical Gezette. No objction will be decided entertaied after prescribed period and application will
be accordingly.

Given under my hand and seal of this Court on dated 28-03-2026.

Seal. Sd/-
Executive Magistrate
Tehsil Dharamshala, Distt. Kangra (H.P.).

In the Court of Executive Magistrate Banjar, Distt. Kullu (H.P.)

Heema Devi .. Applicant.

General Public .. Respondent.
Subject.— Notice Under Section 13(3) of Birth & Death Act, 1969.

Teja Singh s/o Sh. Megh Singh, resident of village Gada, Post Office Bachhot, Tehsil
Banjar, Distt. Kullu (H.P.) has submitted an application received through the office of the District
Registrar (B&D)-cum-Chief Medical Officer, Kullu, Distt. Kullu (H.P.) alongwith an affidavit
stating that his son Sahil s/o Sh. Teja Singh, born on 13-02-2021 has not been entered in the records
of Gram Panchayat Teel.

Hence, the general public is hereby informed through this notice that if any person or
relative has any objection regarding the entry of his son's birth on 13-02-2021 in the Panchayat
record of Gram Panchayat Teel, he/she/they may file the objection on or before 25-04-2026 before
this court. In the absence of any objection, an ex-parte order will be passed.

Given under my seal and signature on this 25th day of March, 2026.

Seal. Sd/-
Executive Magistrate
Banjar, Distt. Kullu (H.P.).
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I fdr s &1 ToRa RS "/ 39" & F R Uil &1 ¥8l A 9 -
TSl B (TORIN) R DIg ATURT AT IR &I, Al 98 59 G & YHRHE & 15 &A1 & Wav 9
T § SURT Bl U1 MURT Tof R AdhdT = | MuiRa afy w9 89 & uvana faeh
A1 amufy oR fIaR =& fHar S &R AR SR SRAET 3 § oy SIgdl | 377
oA 07—04—2026 BT TR SEIRR T HIEY 3NTold I SN fHar 1T |

AER | FATEIRT / —
IS FHTET g siofl dderd,
Iy—adediied dderd, St Rrrer (Rovo) |

I JETerd S AT YA, Herd wHEdl fgar siofl, deod, ST—aeNid ddeld,

Rt Rmar (fRovo)

. ghaHr ARG TR
80539 / 2026 03—02—2026
dreTd M emf

I
CRlk]
3 SIaT BRIREIC
R (A oK) |

A M 3H ST |

HIATIRYT HI 39 o & ARIH 9 Grod far Srar g 6 wreft oiae w9, simdt 9=
AT SR S ST a1 7 9 e | o Ravls # fUdT /a1 & AW @ oIl 8g U
3Ie uga fhar 2
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IoRd RIS (SHE=<T AgTd =igxn) | uedi draid IM, MUt Rig 9 ot = <1 @

faar &1 M "que)” |9 & | Safd gErgd Refs, uRaR IRRER iR W BMEE & 3 9R

s far &1 98 9 ""IR " & | 8F- B Sad] iR YRl gl dgdl @ RUie &
ATAR—

o UIUd 3R WR A QF1 A 9TE O Tl JdT (WYh) el g8 ot |

. gwwﬁs?{qmi WSl @ FaFl B AW dad "due" & W 9 gl 8l
T 2 |

e Tord Refs # dlaid M, Mutd R iR SMma) = <Y & far &1 /M "wR
A" B 3ffhd B |

e UM UAHd dEel P WAfgd, dRRER IR W ai¥re e & 9O o | 5@
g g8 ¢ f 70 fOar &1 |8 9 "TR ora” 2 |

3, Afe el aafth & IroRg Repfs H wrdiror & fUar &1 7 "que]" & =+ R "=IR
A" 3o [y S UR PIg TURT AT IR 21, AT 98 39 o & UBRE &I iy 3 15 &7
P NIdR 39 R § SURYT BIdx U MURT T51 d)I Aol o | HuiRd @y & ueand
frar Y mufky oR foaR w181 foar ST |

M feTh 07—04—2026 BT TN SN T HIEY ITeTold I oI fhar T |

AER | SATEIRT / —
WEd FHTRd fgara ol daerd,
Sy—aedidd dderd, T Rmrer (fRovo) |

9 3rarerd SN I I, WEd |HrEdt fgad 9o, deed, SuU—dsgdid déerd,
St Rrrar (RRovo)

. ghaA ARG SRR
805319 /2026 10—02—2026

s W RiE g3 0 9 M, (Ol T 9eoiRT, STHER a8, SU—dgdrd adbed, e
e (Bolo) BCIE

JMH ST - gfarer |
TR (AT gO) |

AIfeq 9919 *MH ST |

FAERRY BT o fbar Sirar & e urefl st I\ g gF i o jm, ardt e
TSR], S[HER dTell, SU—dedid dberd, fTel REar 7 59 < 3 s 7/ &
2GS IR fhar € | weil &1 A RISRa BITeld (SH1Eal Jeldl Uerelikl) H 9| 39"
TSl B AT ©, Saie ureii &1 wEl aM HW RiE 2

&R BT <ad] IR UCaR! Bodhl digcll ®I Hldpl RUC & JAJAR, Udl &1 Fg1 M
i R 2, Raa! gfic R #re, IRaR RER &1 Tdhel, M Brs 3R Tt JA0T I3 oI
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HEyol XA ¥ BRI 8 | R aIRETE & @1 3R BT & SER IR I8 YAIOK gall
2 & soa Rars 3 &5 i 997 iR i i Rig” v & @fh 2| o IoRa drToma 3
| A B I R el &1 9E M e RiE g R S SfEa udia g 2

Ife foelt aafs & woa Rafe & A 999" & e - weft &1 9@ 9w R’ <
P (GORI) W PIS IMURT AT IoR 8I, AT 98 39 Gl & YHRME & 15 &A1 & WIdR 9
T § IURT Bl I0HT MURT &of B AT © | MuiRd afy w9 89 & uvana fawd
A1 aufy oR fIaR =& fHar S iR MIAIR R SRAE M § oy SIgdl | 377S
feHTd 07—04—2026 BT WX THIRR T HIER IeTold I ORI fHar Tam |

AR | TERIEART / —
WERId AR fgdia #vl dderd,
SU-dgdle dderd, [ter Rmer (fRowo) |

9 3rarerd SN IFHIGT I, WEd gHEdt fgda 9o, deed, SuU—degdid daerd,

St Rrrar (RRovo)
. gheAT ARG SRR
805329 / 2026 27—02—2026
£ geee RiE g=1 20 gy M, Fari Ta G870, SR qedl, Su—dsdie dherd, el
R (Bolo) BCIE
A
SILACERIT BRYIGEICE
TR (AT gO) |

A 919 *MH ST |

AR Bl G far oar ¥ f weff o e Rig g o g wm, fariy i e,
SIPER qTEell, IU—dsdld ddberd, RTar REeT 9 39 e H U+ M9 &1 gORIl 5g ATdad

frar 2| et &1 14 IS BRTSIG (SHEE] JeTd 78]T) ¥ g8 AR’ Tod &l 8l 1T
g, Jafd ureii &1 |El M GRS RiE 7

&3 BT Q93] 3R USaR] Bl drgell d1 Al RUIC & AR, e &1 ¥E M
P Rz 2 g gfe MR &1 8k whd YA U3 O Ag@yul Sdrdall | Bl 2 |
R IR & @l R BFEA & JER R g YA 83l © fb Tod Reaprs # &<l
G HAR’ AR Uil Grm Rig” ta & Ak € | A 9 BTG H G AR D @I
R Uil B FE A G RiE god fhar S ST i B € |

I RN @Rh B o Rl § "Gs IR’ & WF R Uil &1 981 99 GR=
Rig" Tl B (SORIN) W Pig MART AT IoR 8, A 98 39 Gl & YHRME & 15 &l & Wi
T IR § SURYT BIhR 31T 3MURT o Hx IobdT ¢ | FeiRd afsy gara 8+ & ggard
fpelt Y amufy R faaR T8 fvar S IR FIATgaR SR SriaTe! 3Me H @18 S |
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ST faITdh 07—04—2026 I FX XWIER T HIBR 3aTerd o SIRI fpar 137 |

AR | FAEIRT / —
TEIS HTET fgara Sivl ddaid,
Sy—adediied dderd, Rt Rrver (fRovo) |

9 3rgTerd ) Al M1, TE—Ie gaTed! g Ao, ddod, SU—dsdld ddel,
e Rmer (RRovo)

. b ARG SRR
80538 / 2025 16—12—2025

S S et gF A R RHE qR, Al T qERIe, SIhER qrEedl, Su—dgdrd ddbeld,
Stetr Retr (fBovo) I

¥
SIEES BN BRIGEIC

R (T o) |
e 9™ MH ST |

FIATERET BT Jrord fHar Sar & 6 SWiad wrefi 4 59 <IRTed § U 3fded Id
frar 2 f Iova Rers (TAEE 78Tl UetoiRn) H Uil &1 9 el 0 "Udbre a5 Terd qof
B AT 7, Safe weff @1 |@El AW S Uan © |

UCaR! Edhl dEell B Ruie, & B Qdo! I BMEM SR Y Al &
Al & YR W I8 IR T 2 b "SI USRI 3R "UBRT I=° U & Afdd & &l 99 © |
il & HEd XAl o JMER HTs, U9 Pl 3R d& uragsd H |l ST 79 "SI YD
&1 oifhd B

I B aafth & Rl & 9 @1 goR ('US T=’ B WM W S USRI GOl
FA) © Fdg H DIg SMURT AT ISR &, Al 98 T A8 & IR @I IT (Y JAfaaar & AreaH
T 39 T H SURYT BIBR UHT JMIRT T BT FbdT & | FeiRd 9g & 1€ g foar
W Uity R faaR 81 favar Sie |

M feTdh 05—03—2026 BT TR SRR T HIER IfSTald I o fhar T |

AER | FEIRT / —
eI FHEdl fgdrg Sl dahe,
IU—dgdlel dderd, STer Rmen (fRovo) |

9 argred A e Il TEdieeR / FReR TeiteR, dede Tuva,
foterm Rrrat, (f@ovo) |

¥R g g3 &1 ea) T AR M SR W@, SIEER 9 dedid Jkas), forer R,
(fomto)
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CEI

SATH ST-d

I heHr: WU OR 9RT 13(3) ST UG Fog USlIhRl JfIH, 1969 & d8d UM
TAd & O T4 J&] USHdRoT IORER H o /g [T & dRa aw |

R g g &1 2R I Fardl Ta g e, SR g dgdid A, forer R,
fRolo, =T WAT—ux o1 R e b © 6 S9!l o0 /5y [ 13—05—1963 3Tl &
PR FRET afy § 9 Ud g UoiiaRvl IORER # Tol el dxdl FaT | 3d wrff amH gEmaa
FENT & O HG USRI IAGER H USHBRY &6 drardl =@redl & | uefl o U =4
BfehaT (W WATUT), IRIR el T Hferd §RT SUTRACT JHIOT U5 YR BR IR fbar &
SABT ST GoIHR0T FRIIT T Y=Rd Rbls § &l fhar 5 |

3 39 SRAER gRT MM SiFal a7 Fwyd Redari & o fear smar & 6 afe
frell o1 SWRIB o f[AfT & Isliaxor &1 =g I garad Refs H &l dx1 R BIg Taxio
8 Al fai 11—05—2026 BT FaE 10.00 Tol JATATT / DI BIOR BIPR folRad T #ikgew
UARTST UST R 31FAT JoR /UaRTSl Ul 9 B &I YR H TH UArId e, Bl o /qg fafer
TOfThRUT R & M UIRT Hx T I |

3ITST T 13—04—2026 BT A BHIER T HIBX AQTAAd Algd SR 3T |

BAEIRT / —

(arferer o)

TEAIAER / BIRIBRT SUSTRIBN],
aedel T Rrerr R (Rovo) |

CHANGE OF NAME

I, Sarvesh Kumar s/o Sh. Inderpal Singh, r/o Village Tapre, Post Office Tauni Devi, Tehsil
Tauni Devi, Distt. Hamirpur (H.P.) declare that [ have changed my name from Swami Sarveshwara
Nand s/o Swami Nigmanand to Sarvesh Kumar s/o Sh. Inderpal Singh. I shall be known as Sarvesh
Kumar s/o Sh. Inderpal Singh for all purposes in future. All concerned please note.

SARVESH KUMAR

s/o Sh. Inderpal Singh,

r/o0 Village Tapre, Post Office Tauni Devi,
Tehsil Tauni Devi, Distt. Hamirpur (H.P.).

CORRECTION OF NAME

I, Ashraf s/o Sh. Ata Mohd, r/o Village Darba, Post Office Diur, Tehsil Salooni, District
Chamba (H.P.)-176 320 do hereby declare that in my son's Aadhar Card (9232 7566 4268) his
name is mistakenly recorded as Rrman Batt instead of Arman Butt. My son's correct and legal
name is Arman Butt vide affidavit No. IN-HP75298248109075Y, dated 02-04-2026.

ASHRAF

s/o Sh. Ata Mohd,

r/o Village Darba, Post Olffice Diur,

Tehsil Salooni, District Chamba (H.P.)-176 320.
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CORRECTION OF NAME

I, Sohan Singh s/o Sh. Devender Singh, r/o V.P.O. Dugana, Teh. Kamrau, Distt. Sirmaur
(H.P.) declare that my minor son Devik Thakur's name has been incorrectly entered as Anirudh
Singh in his Aadhar Card 3526 1835 1893. It should be corrected in all records as Devik Thakur.

SOHAN SINGH

s/o Sh. Devender Singh,

r/o V.P.O. Dugana,

Teh. Kamrau, Distt. Sirmaur (H.P.).

CHANGE OF NAME

I, Sapna Devi w/o Rakesh Kumar, r/o Village Sapru, P.O. Thakurdwara, Tehsil Dehra,
Distt. Kangra (H.P.) declare that I have changed my daughter's name from Tanisha Dhiman to
Tanishka. All concerned note.

SAPNA DEVI

w/o Rakesh Kumar,

r/o Village Sapru, P.O. Thakurdwara,
Tehsil Dehra, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Sunita Budha (New Name) d/o Sant Bahadur Budha, r/o Deoridhar (74), Shimla (H.P.)
-171 213 have changed my name from Sunita (Old Name) to Sunita Budha (New Name) for all
future purposes. All concerned may please note.

SUNITA BUDHA
d/o Sant Bahadur Budha,
r/o Deoridhar (74), Shimla (H.P.) -171 213.

CORRECTION OF NAME

I, Kumari Sangita d/o Late Shri Dhajju Ram, r/o V.P.O. Dhabas, Tehsil Chopal, District
Shimla (H.P.)-171 211 do hereby solemnly affirm and declare as under that my father's name has
been wrongly recorded as "Dhaya Ram" in my PAN Card. That the correct name of my father is
"Dhajju Ram" which is correctly mentioned in all my other documents. That I request the
concerned authorities to correct my father's name in my PAN card from "Dhaya Ram" to
"Dhajju Ram".

KUMARI SANGITA

d/o Late Shri Dhajju Ram,

r/o V.P.O. Dhabas,

Tehsil Chopal, District Shimla (H.P.)-171 211.
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CHANGE OF NAME

I, Kartik s/o Puran Kumar, r/o Subathu Road, Near Middle School Saproon, Tehsil & Distt.
Solan (H.P.) declare that I have changed my name from Kirtak to Kartik. All concerned please
note.

KARTIK

s/o0 Puran Kumar,

r/o Subathu Road, Near Middle School Saproon,
Tehsil & Distt. Solan (H.P.).

CHANGE OF NAME

I, Istkar Ahmad s/o Shaukat Ali, r/o V.P.O. Gumma, Gumma (8), Shimla (H.P.) do hereby
solemnly affirm and declare that I am the father and legal guardian of my son. I have changed my
son's name from Mohammad Sharik (Old Name) to Mohmmad Sharik (New Name) for all future
purposes. All concerned may please note.

ISTKAR AHMAD
s/o Shaukat Ali,
r/o V.P.O. Gumma, Gumma (8), Shimla (H.P.).

CHANGE OF NAME

I, Samita d/o Sh. Ses Ram, r/o Village Jakdel, P.O. Doghari, Tehsil & Distt. Kullu (H.P.)
declare that I have changed my name from Sunita Devi to Samita for all future purposes. All
concerned note it.

SAMITA

d/o Sh. Ses Ram,

r/o Village Jakdel, P.O. Doghari,
Tehsil & Distt. Kullu (H.P.).

CHANGE OF NAME

I, Rajna Devi w/o Sh. Jagdish Chand, r/o Village Kharshal, P.O. Bhambla, Tehsil
Sarkaghat, Distt. Mandi (H.P.) declare that [ have changed my name from Rajo Devi to Rajna Devi.
I shall be known as Rajna Devi for all purposes in future. All concerned please note.

RAJNA DEVI

w/o Sh. Jagdish Chand,

r/o Village Kharshal, P.O. Bhambla,
Tehsil Sarkaghat, Distt. Mandi (H.P.).
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CHANGE OF NAME

I, Gulab Singh s/o Sh. Khindu Ram, r/o Village Billa, P.O. Kandhwara, Tehsil Salooni,
Distt. Chamba (H.P.)-176 321 do hereby declare that in my daughter's Aadhar Card, (2190 8733
4913) her name is mistakenly recorded as "Babby third of Sangeeta" instead of Priyanka Pathania.
My daughter's correct and legal name 1is Priyanka Pathania vide affidavit No. IN-
HP75298427250641Y, dated 02-Apr-2026.

GULAB SINGH

s/o Sh. Khindu Ram,

r/o Village Billa, P.O. Kandhwara,

Tehsil Salooni, Distt. Chamba (H.P.)-176 321.

CHANGE OF NAME

I, Kashmir Singh s/o Sh. Ram Krishan, r/o Village & P.O. Sehal, Tehsil Baijnath, Distt.
Kangra, Himachal Pradesh-176 125 declare that I have changed my minor son's name from Shorya
to Shourya Choudhary. That both names "Shorya" and "Shourya Choudhary" refer to one and the
same person, i.e., my child. All concerned please may note.

KASHMIR SINGH

s/o Sh. Ram Krishan,

r/o Village & P.O. Sehal, Tehsil Baijnath,
Distt. Kangra, Himachal Pradesh-176 125.

CHANGE OF NAME

I, Sardari Lal s/o Sh. Gurdutt Singh, r/o Village Kehrian, P.O. & Tehsil Jawali, Distt.
Kangra (H.P.) declare that my original name is Sardari Lal s/o Sh. Gurdutt Singh whereas wrongly
entered/mentioned as Sadari Lal s/o Sh. Gurdutt Singh in the Aadhar Card. Please correct it.

SARDARI LAL
s/o Sh. Gurdutt Singh,

r/o Village Kehrian,
P.O. & Tehsil Jawali, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Sundershna Devi w/o Sh. Janam Singh, r/o Village Bhoda Lonthy, P.O. Bhoda Lonthy,
Tehsil Palampur, Distt. Kangra (H.P.) declare that [ have changed my name from Sudrshna Devi to
Sundershna Devi for all purposes in future. All concerned please note.

SUNDERSHNA DEVI

w/o Sh. Janam Singh,

r/o Village Bhoda Lonthy, P.O. Bhoda Lonthy,
Tehsil Palampur, Distt. Kangra (H.P.).
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CHANGE OF NAME

I, Rukmani w/o Sh. Sunil Thakur, r/o Village Ladvi, P.O. Panesh, Tehsil & Distt. Shimla
(H.P.)-171 011 declare that in my Aadhar Card, my name is wrongly entered as Manju, which

should be corrected as Rukmani. Please correct this.
RUKMANI
w/o Sh. Sunil Thakur,
r/o Village Ladvi, P.O. Panesh,
Tehsil & Distt. Shimla (H.P.)-171 011.

CHANGE OF NAME

I, Gopal Sharma s/o Late Sh. Changu Ram, r/o Village and P.O. Darlaghat, Tehsil Arki,
Distt. Solan (H.P.) declare that in my Aadhar Card, my name is entered as Gopal Sharma instead of
Gopal Chand. Whereas in other government documents my name is entered as Gopal Sharma. My
correct name is Gopal Sharma. This should be corrected. All concerned please may note.

GOPAL SHARMA

s/o Late Sh. Changu Ram,

r/o Village and P.O. Darlaghat,
Tehsil Arki, Distt. Solan (H.P.).

CHANGE OF NAME

I, Vikas s/o Sh. Bhag Mal, r/o Kori Mohli (94), Garog, Shimla, Kotkhai (1) (H.P.)-171 202
declare that I am the father and legal guardian of my minor daughter, formerly known as Gungun
(as per Aadhar). I have changed her name to Avika. Henceforth, she shall be known as Avika for

all purposes.
VIKAS

s/o Sh. Bhag Mal,

r/o Kori Mohli (94), Garog, Shimla,
Kotkhai (1) (H.P.)-171 202.

CHANGE OF NAME

I, Savitri Devi w/o JC161298 A Sub-Maj. Sh. Dev Raj, r/o Vill. Mansai, P.O. Mansai, Tehsil
Nadaun, Distt. Hamirpur (H.P.) declare that I have changed my name from Sevitheri Devi to Savitri
Devi for all purposes in future. All concerned please note.

SAVITRI DEVI

w/o Sh. Dev Raj,

r/o Vill. Mansai, P.O. Mansai,

Tehsil Nadaun, Distt. Hamirpur (H.P.).
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CORRECTION OF NAME

I, Sawal Devi w/o Late Sh. Ram Chander, r/o Vill. Change (35/2), P.O. Bari, Tehsil Nichar,
Distt. Kinnaur (H.P.)-172 115 declare that in my Aadhar Card bearing number 9333 3290 9718, my
name is wrongly entered as Sawal Devi, which should be corrected as Sawalu. Please correct this.

SAWAL DEVI

w/o Late Sh. Ram Chander,

r/o Vill. Change (35/2), P.O. Bari,

Tehsil Nichar, Distt. Kinnaur (H.P.)-172 115.

CORRECTION OF NAME

I, Chet Ram s/o Sh. Surat Ram, Vill. Rahanu, P.O. Kareri, Tehsil Rampur, Distt. Shimla
(H.P.) declare that my son’s name is incorrectly listed as Aasheshi on his Aadhar Card. According
to the Panchayat records his correct name is Ashish. Please correct the name Ashish.

CHET RAM

s/o Sh. Surat Ram,

Vill. Rahanu, P.O. Kareri,

Tehsil Rampur, Distt. Shimla (H.P.).

CORRECTION OF NAME

I, Sarafat Ali s/o Shokat Ali, r/o Vill. Karian, P.O. Bhadian, Tehsil & Distt. Chamba (H.P.)
declare that in Aadhar Card of my minor son having number 9815 7216 0386, his name is wrongly
entered as Osman Ali. Whereas, his correct name is Usman Ali. All concerned please note.

SARAFAT ALI

s/o Shokat Al,

r/o Vill. Karian, P.O. Bhadian,
Tehsil & Distt. Chamba (H.P.).

CORRECTION OF NAME

I, Jarmo s/o Sh. Govind, r/o Vill. Jatyas, P.O. Bhadela, Tehsil Salooni, Distt. Chamba
(H.P.)-176 321 do hereby declare that in my son’s Aadhar Card 8893 8943 8212, his name has been
mistakenly recorded as Vishal Barma instead of Vishal Verma. My son’s correct and legal name is
Vishal Verma vide Affidavit No. IN-HP75297892101428Y, Dated 02-04-2026.

JARMO

s/0 Sh. Govind,

r/o Vill. Jatyas, P.O. Bhadela,

Tehsil Salooni, Distt. Chamba (H.P.)-176 321.
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CORRECTION OF NAME

I, Surjeet Kumar s/o Sh. Tara Chand, r/o Vill. Luharara, P.O. Kuthera, Tehsil Hamirpur,
Distt. Hamirpur (H.P.) declare that in birth certificate of my daughter Shalini Thakur, her name, my
name & my wife’s name are wrongly entered as Shalini, Surjeet & Kiran respectively. Whereas,
my daughter’s correct name is Shalini Thakur, my correct name is Surjeet Kumar & my wife’s
correct name is Kiran Kumari. All concerned please note.

SURJEET KUMAR

s/o Sh. Tara Chand,

r/o Vill. Luharara, P.O. Kuthera,

Tehsil Hamirpur, Distt. Hamirpur (H.P.).

CORRECTION OF NAME

I, Narain Singh s/o Sh. Tula Ram, r/o Vill. Jalot, P.O. Sanghani, Tehsil Salooni, Distt.
Chamba (H.P.) declare that in my Aadhar Card bearing number 2465 0057 5136, my name is
wrongly entered as Naresh Kumar. Whereas, my correct name is Narain Singh. I shall be known as
Narain Singh for all purposes in future. All concerned please note.

NARAIN SINGH

s/o Sh. Tula Ram,

r/o Vill. Jalot, P.O. Sanghani,

Tehsil Salooni, Distt. Chamba (H.P.).

CHANGE OF NAME

I, Doono s/o Sh. Mangata age 70 years, r/o Vill. Bhaniya, P.O. Bhadian Kothi, Tehsil &
Distt. Chamba (H.P.)-176 318 declare that my name read as Duno s/o Sh. Mangata (New Name)
instead of Doono (OldName). All concerned please may note.

DOONO

s/o Sh. Mangata,

r/0 Vill. Bhaniya, P.O. Bhadian Kothi,
Tehsil & Distt. Chamba (H.P.)-176 318.
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CHANGE OF NAME

I, Sarbho Devi w/o Sh. Sukh Dev, r/o Vill. Chambeh, P.O. Pathliar, Tehsil Barsar, Distt.
Hamirpur (H.P.) declare that I have changed my name from Servo Devi to Sarbho Devi. I shall be
known as Sarbho Devi for all purposes in future. All concerned please note.

SARBHO DEVI

w/o Sh. Sukh Dev,

r/o Vill. Chambeh, P.O. Pathliar,
Tehsil Barsar, Distt. Hamirpur (H.P.).
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